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indicates that there is some
serious malaise in the body
politic and the political system
under which they are living.

Then it says:

‘Shri Mahtab has of course been
exposed but there may be
many more in high places
who have sufficiently en-
riched themselves and are
still enjoying their positions
of power and authority. Cor-
ruption, if it seeps from the
top, rapidly contaminates the
lower layers of our social and
political life; and that is why
we find it corroding and eat-
ing into the vitals of almost
very phase of our social and
political structure.’

All that I wanted to say, I have said,
Sir. If the Government means busi-
ness at all, they must implement the
interim report of the Wanchoo Cpm-
mittee and also take the suggestions
which have come from various good
quarters about demonetisation.

Thank you.

MR. DEPUTY SPEAKER: Now we
will take up discussion under Rule
193 on the working of the Food Cor-
poration of India.

SHRI K. R. GANESH: Just a
minute, Sir. I referred to the Delhi
raid in which 1 first, said architects,
then I said valuers. I would like to
correct mysclf. There are 10 archi-
tects. The eleventh is coming.

SHRI INDRAJIT GUPTA: You have
been named, Mr. Piloo Mody!

SHRI PILOO MODY: I may be per-
mitted to refer to the last point that
he mentioned. What is it between
architects and valuers? There are
some architects who work as valuers,
in which case, we call them valuers,
just like, when we have a planter
working as Minister we call him a
Minister. If he is a horse-ranger we
will not call him a horse-ranger, we
would call him, a Minister.

MR. DEPUTY SPEAKER: Anyway,
;r‘e ogroceed to the next item. Shri Piloo
y.
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DISCUSSION RE: WORKING OF
FOOD CORPORATION OF INDIA.

SHRI PILOO MODY (GODHRA):
Mr, Deﬁ:y Speaker, Sir, After having
hetard Mr. Jyotirmoy Bosu talk about
black money and how black money is
generated, I feel, Sir, that of all the
money unearthed in this debate—
something like Rs. 6,000 to Rs. 7,000
crores,—a very substantial part of
that must have emanated from the
Food Corporation of India,

I have heard many fomous names
this evening, like Shri T.T. Krishna-
machari, like Bakshi Ghulam Moham-
med, Shri Partap Singh Kairon, like
Shri Hare Krishna Mahatab, like
Goenka, like Morarka, like Mundhra,
like the Balmer Lawrie scandal, the
Shaw Wallace deal_and all manner of
other things. But all of these pale into
insignificance when it comes to the
Food Corporation of India swindle.

The Food Corporation of India has
perhaps the largest turnover in the
whole of Asia, namely Rs. 2000 crores;
Rs. 2000 crores goes through the
fingers of the coffers of the Food Cor-~
poration of India.

15.56 hrs,
Sur1 K. N. Tiwary in the Chair.

Rs. 2000 cores; not even the Congress
can dream of that much money;
Rs. 2000 crores. Out of this Rs. 2000
crores, several crores of rupees have
disappeard, evaporated, were stolen,
were eaten, were rat-eaten, were in-
fested leaked out: I do not know
what. But out of Rs, 2000 crores, seve-
ral crores have disappeared, After
having collected all this information
on the Food Corporation of India, I
have only been able to discover and
identify about Rs. 6 to 8 crores.
If a person like me so far re-
mote from the Food Corporation
of India can identify only
Rs. 6 to 8 crores, that has somehow
disappeared, how many more crores
must have gone, which is in the know
of all these knowledgeable colleagues
of mine sitting on and behind the
Treasury Benches.

Having done all this, the fraud
having come to light, we find that the
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Chairman of the Food Corporation of
India has been trying in one way or
the other to whitewash his own image,
which is something fantastic, This
Government, particularly the Food
Ministry. (I do not know whether I
am addressing Shri Annasaheb Shinde
or Shri F A Ahmed)—but I cannot un-
derstand it—have permitted the chair-
man of the Food Corporation of India
to continue in office for the last so
many weeks in spite of the fact that
all this has come in the papers and it
has been exposed here, and the
Speaker of the Lok Sabha himself
wrote to me to say that there had
been ten questions answered here in
this House, let alone as many as may
have been answered in the Rajya
Sabha, and he has been allowed to
whitewash his own image by going
around to the press and printing ar-
ticles in newspapers going through a
long list of every correspondent and
every editor of the paper. All this at
whose expense?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Yours and mine.

SHRI PI.OO MODY: At whose
expense? I have here a letter that has
been written, calling a press con-
ference at the Akbar Hotel. I think it
is too funny not to read, and with
your permission, I shall read it. It is
addressed to the Manager, Food and
Beverages, and it says

“The Chairman of the Food Cor-
poration of India is arrang-
ing a press conference on 20th
September, 1972 and is hosting
a cocktail lunch.”.

What is a cocktail lunch? You either
have a lunch party or you have a
cocktail party, but what is this cock-
tail lunch? Is he trving to give to
these poor journalists a three-in-one,
all in the middle of the day? Then, it
says:

“The number of participants will
be from 45 to 50, 75 per cent
non-vegetarian, 25 per cent
vegetarian, with slight varia-
tion on either side, The arran~
gements for the lunch party
may pleage be made on the
following terms and condi-
tiong:—
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(1) The lunch will be buffet-cum-
;nti;,g at the rate of Rs. 30 per
ead”.

1f he had only brought them here or
come here himself and fed them with
the sandwiches that we eal day after
day here, he could have fed the whole
Lok Sabha for that amount of money,
namely Rs. 30 per head; and the head
of every journalist must be certainl
very very valuable to be fed wit
Rs. 30 worth of Food. But this does not
include what it has to be washed down
with thereafter. Then, the letter goes
on to say:

“The hall will be decorated with
pots, plants and flowers.
Liquors, cigars and cigarettes
will be required to be served.
Only cashewnuts and wafers
will be served with the drinks.
Sales tax at 5 per cent, ser-
vice tax at 10 per cent; and
Permit L 22 is being obtained”,

16 hrs.

Now, in order to entertain these
journalists, for whom all of a sudden
he has discovered great liking, he
has had (a) to ask for permission
from some authority of the Govern-
ment of India or other that he be per-
mitted to serve liquor. I do not know
why it ;s necessary to ask Government
whether you should or you should not
he permitted to serve liquor. But this
1s the sort of police-controlled state
we are hiving in, and even the Chair-
man ol the Food Corporation of India
has to comply with it. The only
tragedy is that when he applies, he
gets,ta permit and when I apply, I

on't.

Then he has to apply to another
authority to get special permission to
increase the number of guests from
the statutory minimum of 50. I do not
know that there was a statutory mini~
mum of 50. But naturally, when the
Food Corporation of India with its
budget of Rs. 2,000 crores has to enter-
tain, it cannot possibly entertain
less than 50 people; it has to entertain
more. So special permission was
given to the Food Corporation of India
to hold this great press conference at
which the Chairman of the Food Cor-
poration was going to whitewash his
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jmagc by telling pressmen that he has
keen very innocent, he has been
accepting only one rupee as regular
salary for the whole year. Whereas
the free house that goes with his one
rupee costs Government and the Food
Corporation, along with furniture and
ancillaries, Rs. 44,000 a month. That is
ihe rent. that Shri Shinde or Shri
Fakhruddin Ahmed—I do not know
who has been paying on behalf of
Sardar Igbal Singh for the privilege
of having given him a salary of only
one rupee a year.

I would very much like to know—I
am sorry that I am a little late because
previously the income-tax officers
were also listening to the proceedings
—whether Sardar Igbal Singh pays tax
on this house rent that he is receiving
because according to the law, as I un-
derstand it, he is supposed to. I would
1ecommend to Shri Shinde that he
finds out a little more about it. That is
as far as the house goes.

Most of us get a permit from the Lok
Sabha to buy a Fiat or a Hindustan.
The Food Corporation of India has so
many of jts state transport cars, staff
cars as they arc called, and yet the
Chairman can only go about in a
luxury taxi, and an air-conditioned
luxury taxi at that. And he makes—
God knows why—50 trips to Fazilka
alone T do not know what is there in
Fazilka except perhaps that they have
a small depot of the Fond Corporation
over there.

SHRI P K DEQO (Kalahandi): That
is his home town.

SHRI PILOO MODY: He has been
making—God knows why—many trips
to Bombay. I do not know why Bom-
bay, because there seems to be no
over abundance of food in Bombay,
and therefore why an over-abundance
of trips on the part of the Chairman.

Now, the pointed facts are that in
every conceivable deal, dealing with
everv conceivable commoditv whether
it is buying, whether it is selling, whe-
ther it is under-selling, whether it is
under-buying, whether it is a commis-
sion, whether it is transport, whether
it is accommodation, whether it is any-
thing connected with money, there hag
been a systemised working which a
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takes a rake-off on each and every
operation of the Food Corparation of
India. T have so many facts to dis-
close that even if I were to continue
until. 6 o’ clock I would not be able
to go through them all.

In one of these interviews that was
given to the Evening News, in which
a most fascinating and handsome
photograph of the Chairman was pub-
lished, he says that because I wanted
to eradicate corruption and becausel
wanted to streamline the orgeanisation,
I have to move people around and this
has created a great deal of resent-
ment’.

Sir, it i a fact. He certainly moved
a great many people around, but in
what direction? In the direction of
centralising of commercial transac-
tions under the Chairman, himself.
This is one singular reform that has
been carried out in the last year or
two- this centralisation of commercial
iransactions dealing with the Food
Corporation of India, all tenders, all
sales, all purchases under the Chair-
man himself, and thereby I think he
hag really performed a masterpiece
of centralising corruption.

Now, if anybody is interested in eli-
minating corruption from the Food
Corporation of India he can leave all
the other departments alone and con-
centrate only on the commercial de-
partment centralised under the Chair-
man of the Food Corporation.

Sir, just to give a little flavour and
a taste of some of these deals, they
really are—

MR. CHAIRMAN: Mr. Mody, itis a
one-hour debate. I hope you will keep
the time in mind,

SHRI PILOO MODY: I know it is a2
one-hour debate. I will take as much
time as necessary and the rest of them
will take the balance,

MR. CHATIRMAN: That will not be
fair on your part.

Shri PILOO MODY: Take the ques-
tion of mustard oil. Three unknown,
unregistered people were allowed to
submit tenders for a quality of mus-
tard oil which does not exist; Agmark
III, they call it. The market knows
about Agmark I and Agmark II, but
this tender was Agmark II, and the
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tender was for Rs, 10 more than the
market price of this. I do not know
how many thousands of tonnes were
bought in this manner, of an unknown
grade of mustard oil.

AN HON. MEMBER: 70,000 tonnes,

SHRI PILOO MODY: Thank you.
Take sugar. It is the same thing. Take
the movement. I must tell you about
this movement; in the name of the
emergency, in the name of Bangladesh,
m the name of refugees and in the
name of war, the Food Corporation
rushed to Assam and other destina-
tions in Assam thousands and
thousands of tonnes of foodgrains
which were not demanded from them,
which were not requested by them,
and this entirc operation was entrus-
ted to Messrs Malout Transport Co. I
do not know what this Malout means
It must be some sort of composite.
(Interruptions) The funy  thing
about this it takes actually only about
Rs. 12 a bag to transport this grain
from here to there. Nevertheless,
Rs. 48, four times the commercial
price of 1t was paid. Four times the
amount: a fantastic amount. Mr,
Fakhruddin Ahmed, I do not know
where you are going, but this is pri-
marily addressed to you. Four times
the price was being paid. The
rules are that when a transhipment
takes place, the transport costs are to
be paid at the other end. That means
that they were paid by the Food Cor-
poration in Gauhati, and these have
to be by cross and order cheques ac-
cording to the regulations. It just so
happened thai these cross and order
cheques issued by Gauhati could be
cashed at the Food Corporation of
India’s headquarters at Kanpur and
turned into bearer cheques. So, these
cross and order cheques will £11 the
requirements. Thereafter, Kanpur
obliged and turned them into bearer
cheques. It just happened, and it is
quite possible in India, that at least
20 drivers are called Igbal Singh.
{Interruptions) At least 20 drivers
are called Igbal Singh, and cashed
those cheques and all in different
handwritings.

Then there is the gquestion of
wooden crates. The ceiling for crates
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is R« 20. No more for crates. But it
was given for Rs. 21 to some syste-
rious fellow from Punjab who turns
up i Uttar Pradesh and opens up a
shop over there. Just to go through
there notecs makes my heart bleed
Then, 50,000 tonnes of maize were
sold to starch manufacturers when
the prevalent price in the market was
Rs. 65—68, 1t was sold to Messrs. Anil
Starch and Bharat Starch chemicals
for something like Rs. 63.99. All of us
have been trying to bring prices down
but I do not think this ig the place to
start bringing the price down. Let us
start providing food cheaply to all
manner of people who 1eally need
it in drought and famine affected
areas, and not to starch companies
wherever they may be located,

There is centralisalion of tender
enquiries and opening global tenders
in which all manner of fiddling goes
on by allowing some tenders to be
opened earlier and others being
allowed to submit their {enders later,
so that juggling of one sort or another
can go on.

In addition to that, sales offices have
been opened all over the couniry. I do
not know what these sales offices do
and cach sales office, I am told, costs
Rs. 30—40,000 It is amazing that some-
thing like 30—40 girls have been emp-
loyed for the purpose of running these
<ales offices. Is it 300 or 400 girls? The
Minister can clarify in his reply—In-
terruvtions.) The present requirement
is of 520.

SHRI VASANT SATHE (Akola):
Thss 15 very cheap.

SHRI PILOO MODY: He has finally
understood it. So many things have
een happening. Promotions have been
given to officers with retrospective
effect, not once but twice. I do not
want to carry on. In one word there is
no conceivable activity in the
Food Corparation of India in which
the fullest use or exploitation has not
been made for the purpose of draining
that organisation of its vitality and
efficacy.

Here is a very important thing about
shelling of paddy. The current rate
was 81 paise per quintal; the rate
allowed was Rs. 2.25 paise per quintal.
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The current rate in Haryana is 61
paise per quintal. . . . (Interruptions)
QTR. What does it mean? It is for shel.
hing. It is in the shelling that you
make the difference,

On the other hand, the Gujarat
Government requested the Food Cor-
poration of India to release some food-
grains so that they could bring down
the price by distributing them through
fair price shops and this is the quota-~
tion that the Gujarat Government
were given: for gram Rs. 141.41 where-
as the open market rate was Rs, 125—
Rs. 138. The supply by the Food Cor-
poration of India to other dealers in
the States was at Rs, 80—130. In other
words the Gujarat Government must
be made to make up the differences
that have been accruing on other deals
Gram dal—Rs. 157 quoted to the Guja-
rat Government, open market price
was Rs. 143—150; sold to traders of the
Food Corporaton of India Rs. 118143,
Mung Dal price quoted to the Gujarat
Government Rs. 251.62, open market
price Rs. 193—230. Sold by the FCI to
other dealers Rs. 205, Yet, they wanted
Rs. 250 from the Gujarat Government,

In Orissa, in Balasore district. . .

MR. CHAIRMAN: You have taken
twenty minutes; please conclude.

SHRI PILOO MODY: I shall take
another five minutes; may be less.

Paddy is bought from the farmers
over there at something like Rs. 50—55
and thereafter resold at Rs. 125. How
can we possibly ever get grains which
are absolutely basic for survival at
anything like the prices at which they
should be available?

In conclusion, I would like to
point out that while Mr. Igbal Singh
had called a press conference at
the Akbar Hotel to white-wash his
own image, the Food Corporation
had paid an advance of Rs. 4,000 to
the Akbar Hotel to cover the cost.
Unfortunately, the conference never
took place, because the workers rea-
ched there before the Chairman and
the Chairman thereafter was too
afraid to go to the hotel, with the re-
sult that the press conference never
took place. I would like to know, who
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is going to pay that Rs. 4,000 and
wg;ether anvpi-efund will"be avail-
able,

AN HON. MEMBER: Mr. Mody is
going to pay it.

SHRI PILOO MODY: I would be
certainly happy to pay, because after
all, people who make Rs, 6 crores
in one year, and make all others
look like amateurs, will not mind
getting Rs. 4,000 from a poor man
like me. I would be happy to donate
that, so that you can live just a
little better.

I believe that people who perform
important tasks in the running of
this country—and the Chairman of
Food Corporation of India is cer-
tainly performing a very important
task—should be given all the com-
forts that are necessary and com-
mensurate with the performance.
But there is a limit to the amount
of money that can be taken away in
this gartlcular fashion. Therefore, 1
appeal to you to lay bare the facts
that you have discovered. I know
you have discovered some facts from
the CBI enquiry you have conducted,
from whom you have received a re-
port. I would like to know from the
Food Ministry and the Government
of India why to this date Sardar
Igbal Singh has not been removed
from the post that he occupies as
Chairman of the Food Corporation
of India, because I have it in my
knowledge that he has alrea
started tampering with the records
in order to do whatever he can to
white-wash himself.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Sir, Mr. Mody
in hig speech has referred to a gala
cocktail party thrown in honour of
the journalists, From my experience
as public relations chief of a public
undertaking, I can say that probably
that was the best treatment to be
meted out to the members of the
fourth estate, because they are very
dignified persons and it is the cus-
tom in every public undertaking. If
we want to question it, we must
question the entertainment est
item which all public underta (]
have, under which thev spend lak
of rupees every year. Food Corpora-
tion is no exception to this.
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The Food Corporation was created
In 1964 when in the country there
was economic instability. Government
wanted to arrest prices and create
buffer stocks to help the people. But it
has hafpened that there 1s no buffer
stock for three years, which is the
cardinal aim of the Food Corporation.
Whatever stock they have for the
present year, the officers show it as
buffer stock. I may be wrong, but
these facts I have collected from the
employees' association and the rival
employees’ association also. They are
very particular about it. I am not
going to pinpoint the arguments or
counter-arguments on Igbal
Smgh. In fact, I wanted to locate him
because I wanted to clarify some of
the points I looked at every turban
and every beard, but I could not
find him

I want to place before the House
one fact “Gunny bags scandal' Thy
name 1s F'CI'” There 1s enough scan-
dal involved in 1t. The Food Corpo-~
ration gives free gummy bags to mil-
lears, traders and businessmen. The
cost of each gunny bag is Rs. 3.50 and
it goes to the black market.

The FCI purchase gunny bags
worth Rs. 25 crores to 31 crores. Here
is a resolution of the employees’
association which says that the gun-
ny bags are sold not only in India
but also outside India whore a gun-
ny bag costs Rs 7. The resolution
says:

There 15 scope to believe that
under the table heavy deals
continued to be made at high
levels while ships are shift-
ed from one port to another
causing bunching of ships in
some ports while some go
without anv work, thus mak-
ing the whole game of collu-
sion with contractor’s agents,
stevedores and middlemen
The shippers get scope to
smuggele out of the country
gunny bage and sell them
there at double the price
quoted here.”

association, which

The emplovees’
of the

represent 20,000 employees
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Food Corporation, passed this resolu-
tion 1n April at their Bangalore
session, and we cannot close our
eyes certamnly to this aspect.

I have come to know that only m
the last week of June 2,000 tonmes
of wheat had to be carried from one
port of India to Assam by air. I asked
one airline offictal what would be
the expenditure 1incurred and he said
“more than one crore of rupees”. I
want to know who 1s responsible for
this, the Chairman, the Managing
Director or any other official. If there
15 any inquiry by the CBI, or any
other inquiry, it should not be lmat-
ed to the affairs of the Chairman but
should cover the entire machmery,
a machinery which has been corrupt
for the last so many years. Whatever
mav be the status of the Managing
Director, ICS or IAS, whatever may,
be the status of the Purchase Officer
of the FCI, every deal entered into
by these people should be inquired

into.

Today one employeec came and
told me that a contractor who is
building a house for the FCI is also
bu’xldxg a house for a big officer of
the F

SHRI S A KADER (Bombay Cen-
glgl’ South): Who is responsible for
is

SHRI SHYAM SUNDER MOHA-
PATRA, The responsibility lies om
the government which is giving place
to people who are corrupt. I have no
doubt that both Shri ¥. A Ahmed
and Shri Shinde very experienced
and dynamic as they are, will cer-
tainly go into the affairs and leave
no stone unturned to find out corrup-
tio;n, wherever it exists, and root it
out.

As far as Wallace Floor Mills and
Anil Starch are concerned, the pur-
chases were as follows:

1968 . 30000 tonnes of maize
1969 25 000 "
1970 . . 20.000 "
1971 25,000 "
1972 50,000 "

All these vears it has been done on
negotiated tender Probably only this
years it has been stopped. What do
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you mean by negotiated tender? Pro-
bably there wag no advertisement in
the lowest tender was not accepted,
probably there was no advertisement
in the newspapers in India or perhaps
the sanctity of the tender was vio-
lated, Wherever there is negotiation,
there is likelihood of corruption, The
hon. Minister must go into it.

I have come to know that Messrs.
H. K. Dave & <Company got a
transport and stevedoring contract in
Gujarat. Junior officers were sent
because if the senior officers were
sent they would have certainly
found out the irregularities. The
FCI could not find any alternative
agent. So, the same party was again
entrusted with the agency system
for transport of goodgrains from
Kandla to Ahmedabad, Bhavanagar
to Ahmedabad and Jamnagar to Ah-
l_'ngdabad. I hope this will be gone
into.

There is another form of corrup-
tion and that is the moisture in the
grain. Whenever wheat is supplied
to the millers 15 per cent is the
moisture gain allowed to the millers.
But what about wheat that comes
from dry areas? It is only five per
ceat there. But ten per cent was al-
lowed which amounts to more than
Rs. 25 crores. which has gone to the
coffers of the corrupt officials of
the FCI

1 come from Orissa. I pass through
Calcutta Railway station. When 1
was passing through Calcutta once,
one FCI officer told me that there
is a scandal in the railway sidin%1 at
Rarrakrishnapur. When | asked him
the details he said that instead of
delivering the food supplies from the
FCI denots after proper weighment,
the FCI allowed the millers to go
and take delivery ex godown. That
m-=ans that there was no FCI officer
when the weight was taken and it
was left entirely to the millers and
the husinese communitv Now they
are demanding more. FCI says the
weight is so much while the millers
say the weight ig sorrething else. So,
there is corruption to the tune of
Rs. 79 lakhs. We have to bow our
heads in shame that through this
public corvoration Rs. 16 crores has
gone down the gutters and history

SEPTEMBER 4, 1972

F. 0O 1l (Dis.) LR

will never excuse those people who
are manning today the k(I

The FCI has 40,000 employees,
There are direct recruits, Central
Food Ministry transferecs, State
Government deputationists, deputa-
tionists turned abso.-bees, State cadre
officers, members of the All India
services, pay and accounts office em-
ployees and empioyees of the private
sector.

It 1s an organisation of so many
people and that is why there is no
division of responsibility and there
ig division of ailegience also. The
Chairman has withdrawn recognition
of one Association which represents
15,000 employees, A few dissidents
have now come ouli and they are
blaming the Chairman. I understand,
these people were henchmen of the
Chairman. Suddenly they staged a
dharna before the Prime Minister.
They are now going round saying.
“That is what; that is what.” If the
Chairman cor the Managing Director
does not talk across the table with
the employees, how can they solve
the matter? The matter now is that
immediate recognition should be
given to that Association and they
should sit across the table.

Now, the position is that the em-
ployees have made the matter worse
confounded. The employees are now
going from door to door telling the
people about corruption. The em-
ployees come to Members’ houses;
they go to press; they go everywhere
saying, there is corruption. I want
to say one thing. Within 11 month,
Mr. Igbal Singh has not eaten the
entire money of F.CI It is a chain
reaction starting from the very beg-
iming of F.CI If Mr. Igbal Sing
is found guilty, such a lesson be
given that ng Chairman of any pub-
lic sector undertaking in his life-time
will ever commit this mistake.

Sir, I come from Ballasore district
of Orissa. Last time, when I went to
Orissa, I found in the vaper that
foodstuffs werth about Rs 33 lakhs
had vanished from FCI godowns and
other godowns. I was surprised. Balla-
sore district is in pernetual poverty.
The people are dying without food,
There was cyclone; there was flood
and there was drought. Now, after
inquiring into two godowns, they
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found foodstuffs worth Rs. 7 lakhs
had gone away. I would like to
gw you some figures, A. B. Rice

ilis-foodstufts worth Rs. 2,34,000;
D, €. Industries Rs 5,25,000; Mahavir
Rice Mills—Rs. 5,13,000; Raghupati
Rice Mills—Rs 2,64,000; D. C. Khan-
delwal—Rs. 62,250; Gopinath Swaimn—
Rs. 1,00,000; Bharat Commercial Co.~
Rs. 1,62,000; etc. etc.

This is a catalogue of details I have
got according to which foodstuffs
worth Rs. 30 lakhs have vanished.
How can the foodstuffs vanish? The
foodstufis do not have their hands
and legs to walk from Orissa to some
other zone.

One Assistant Manager in FCI in
Baliasore district superannuated in
last June Orissa Government did not
want to c¢xtend the period of his
service. Someone higher-up came
from Orissa and talked to the officers
here and re-appointment was given
to the same gentleman. On the 1ssue
of that particular man, his conduct
and career, as to what he was doing,
we fought two election 1n 1961 and in
1971 in Badrak constituency. The man
became himself a symbol of corrup-
tion m our State This 15 the tvpe
of goings on 1m the FCI The man
who was not given cxtension by
Orissa Govrenment lhas been re—af»
pomted by FCI. Who is responsible
for that?

I submit there should be a thorough
probe into the workings of FCI Let
us not hold guilty only one man Let
us know how many persons are in-
volved in 1t and let us root out cor-
ruption once and for all.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want a ruling
on one item that in the last few
days, we have been facing vigorous
lobbying in the Central Hall originat-
ing from a Chairman of the publie
sector carporation—mav be, he is an
ex-MP or an ex-Minister. I want to
know from you how fair it is and
why the public sector corvoration
Chairman takes advantage of his op-
portunity to enter the Central Hall
and go on lobbving in favour or
adaingt. What surprised me most is
that Ministers even phoned me. one
sector wanting to give masala in
favour and the other sector against.
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I do not know what is the reason.
Whenever we get some material of
thig nature, that 1s always on outcome
O}fm rnternal feud I do not know about
that.

Rut I want to ask this Mr. Igbal
Smgh, our former colleague in the
House, a pleasant man to talk to,
well-mannered and polite, I have a
{feeling thai he has overdone his job—
the High Command's avvroval of de-
positing 12 anas out of a rupee that
was collccted for socialist purposes;
perhaps he exceeded it by some-
thing, and then the trouble siarted.
Congress slarts with the leiter ‘C
and corruptien also starts with the
letter ‘C’ Congress stands for corrup-
tion (Intorruptions) There is no
doubt about it The FCI Chairman
mav be a small fry I will deal with
the fountamn head in a minute.

MR CHAIRMAN: Mav I request
1vc»u lf?n take the debate on to a higher
eve

SHRI JYOTIRMOY BOSU- I am
trving to go to the head of the
fountain Why should I dweli on the
bottom of the fountain where poor
Iabal Stnah hives? T am talkirg about
the ton of the fountain-head of all
corruption 1n the country This FCT
scandal mav surprise manv, but not
the veovle who are in the know of
things How Mr Gokhale after get-
ting clearance from the Prime Minis-
ter's secretariat, could huv Balrer
Lawrie & ("o, vaving an excess
amount of Rs 67 lakhs— a sinking
companv! (Inferruntions’ T am just
saving that corruption is widespread.

Tn this well edited Econcmic and
Political Weekly, it is said very
nicelv:

“To get rid of excess stocks the
Corporation ” The Food Corpora-
tion cf India

“ .. the Corporation. some time
around 1970 hit upon the
brilliant idea of organising
open market sales The
modus overandi to beat all,
it thought, was to organise
auctions in mandis and sell
wheat and other grains to
the highest bidder,
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“The Chairman of the Food Cor-
poration went on record as
late as July that, given the
size of the stocks he was
holding, famines and droughts
were things of the past. If
prices would not behave, he
would immediately enforce
discipline by organising big-
ger and better open market
sales of grains. The Chairman
had been true to his word.”

What I am trying to say is that it
s a part of the big net, the big policy,
the decisions to benefit a particular
class and thereby get benefit to fur-
ther their political cause. This man—
the whole thing—has suddenly come
out! He was one in hundreds. That
is all that I want to say. I have stat-
ed many times here about Tulsian
of Karnatak Corporaticn, the wool
combers, B. K. Shaw of jeep scandal,
R. P. Goenka, Bansilal and so many
other things.

This Food Corporation Act is
another ambiguous piece of docu-
ment in order to grant political pat-
ronage of different types There are
discriminations between Chairman.
If he is whole time, then he will be
enjoying a particular thing; if he is
part time, he will not be entitled to
those things. This is how they have
been functioning, We cannot under-
stand how Mr. Mohan Kumaraman-
galam was a part-time Chairman of
the Indian Airlines Corporation, a
public sector unit. and here you see
Sardar Igbal Singh—may he live
long!—~becomes a whole-time Chair-
man. We do not understand this.
This anomaly must be cleared. We
have seen about this Jute Corpora-
tion Chairman. The Minister was
under pressure from Bengal politi-
cians. The man who has never seen
a jute plant is Chairman of the Jute
Corporation We do not want to go
into details. The ¥FCI, as the class
character of the Government is, has
been the paradise of middle-men. So
also Cotton Corporation, State Trad-
ing Corporation, etc. Poor farmers
are robbed and the consumers are
also robbed. The total turn-over in
a year. I am told, is Rs, 1,600 crores.

The Public Undertakings Committee
of this year has given some interest-
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ing observations. Storage losses in-
creased to Rs. 2196 crores upto 1971~
72. Loss of foodgrains in transit goes
up from Rs. 95 lakhs in 1965-66 to
Rs, 7.80 crores in 1970-71. Subsidy
from the Government for storage and
other facilities—Rs. 69.98 crores. Qut~
standings from State Governments—
Rs. 49.42 crores, Outstandings have
risen from Rs. 33.60 lakhs in 1967 to
67.80 crores. That is the position with
regard_to this Food Corporation of
India. Mr. Piloo Mody and the friend
opposite, Mr, Mohapatra-—next time
he would not be given g ticket, I
suppose—have dealt with it very
well, Now, I quote some more
figures. . .

MR. CHAIRMAN: Please do not
attack your comrades.

SHRI JYOTIRMOY BOSU: Now,
infructuous expenditure is 25 per
cent—of the nation's money which
could be utilised for development
plans-—it is all public money—it comes
to Rs. 25 crores every year .By way
of gunny bags each worth Rs. 3 and
the flour mil] owners who are mak-
ing hay while the sun shines and
they are the greaier beneficiaries.
These gunny bags are re-exported to
Singapore and other places. They
make foreign exchange which is
preserved ihere for the purpose of
smuggling gold It is always a
transaction and Mr. Fakhruddin Al
Ahmed Saheb will understand these
things. I hope. This is how you are
encouraging these things. This is what
is happening. Zonal imabalances in
constructing storage depots, leakage,
in national buffer stocks—these are
known to all of us. The question is
how to make quick money.

About the Mustard oil, Mr. Piloo
Mody has already said— I do not
wish to repeat it—that it is very
strange that one Prasad & Co., order
suppliers and Annapurna & Co. who
are not even registered for the pur-
pose of Sales Tax were given orders
to purchase on a higher price. He
had plundered the country’s money,
From the order file, I have been gble
to get a copy of the order and the
order file where Mr. Igba] Srigh m
a!;gut a deal and Mr. J. D. B
notes:
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“Ag desired by the CCM the above
information 1s also given.”

Then, the Chairman’s PA writes:

“With files for discussions with
Chairman.”

After discussion, then he writes:

“T discussed this case with the
Chairman. He may now
please see for orders on the
request of M/s Bharat Starch
Factory for reducing the
rates at which we have sold
maize to them.”

Then the Chairman mnotes:

“We have sold maize @ 60.21 per
quintal for delivery upto
March, 1972. Since this party
has also sent offer during the
same period, stipulating same
conditions and delivery, be-
ing a small scale unit—we
should treat them at par with
large scale units in provid-
ing raw materials,

We may, therefore, give to this
party at the same rate of Rs.
60.21 with delivery upto
March.”

This is how he has been riding
rough.shod and he has been doing this
job like this.

Then about polythene bags deal.
This is another scandal. There is
one Calcutta Commercial Corporation
where by manipulations they have
been taking orders for golythene bags
to the tune of Rs, 1.30 crores. I am
told some people belonging to cer-
tain political parties had been deeply
interested financially and materially
in that company and there have been
agents serving the party. Here, Sar-
darji is also a party, Wonderful
thing, The amount involved is about
Rs. 1.35 crores.

All this came out due to a factional

ht, as I said before and different
lobbies are working. So different

ings are coming out. We want o
know-—who said that? I think Na
leon once said, ‘We must remember
that the hand that rocks the cradle
rules the world'. Sardar Igbal Singh
is sitting in the cradel. let us find
out the hands that rock the cradle!
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I do not know what is the internal
fight that 1s going on, somebody else
wanting to replace his chair. I can
see a particular section working vigo-
rously sai\:mg that he 1s very bad
and another section saying that he
1s a very good man, We understand
that these have come out because of
internal factions, share of the booty.
So we want a thorough probe into
the whole matter.

I have read once about the Sarjoo
Prasad Commussion Report. They said
that unless the fountain-head and
the source of corruption at the high-
est level is tackled this will be of
no use,

Finally, Sir, supporting what Mr.
Mahapatra said, I demand that there
must be a thorough probe into the
whole affair immediately. Is it not a
fact that Mr. Igbal Singh, Chairman
of the FCI had been collecting money
for the political party to which he
belongs and he had retained more
than what he had been allowed to
retain? These are wvery important
points,

ot Towrer fag (EifragR) : Aa%-
#7 gmgw, & firdy ) fede v@ & ford
@ @¥T T §, AfFT OF gl a6
a<E Helt oft #7 eqvey faewr wvEw E,
17 37 77 fF o @o urde & uF yAwaT-
78 mw Y Sadiw % faers, At |
2, ou% warta w1 Yuy fE o, o W
AT §, T HTHAT o @0 Wrio WY wAT
TAT, WA AHTH GACH I B TR 9] 07
&Y ugl Wi wa ¥ oy o ?owfes
Iq W gl Y 8, vt wee a-
aferer &Y s fis weows g § o S amer
¢ Ty sl & o wny fieaT §, Sawy
gt fredft arfgd

# grTHAT F ATY WY TS W A
Q1T ¥ WA FEAT ATEAT §, WX A 7€
fic qur a1 4 fe 49 Thdw f omdy &
HEWE H OO T AT wgt Ewew e
B¥w W gwlr § 1w Qur oY Y
Yrom & A §3 gu spiviee & 7g W
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[sfr a=arer Ferg]
T gy four €11 wify e a@
HARET TH @ § 99 B TS T
® A Juaio § O %aw I g W IY
¥ U gy W U 9T AgETme ar ol
Q@ E? & qavar w ¥ o
& gIEr B FWRH SwodT § e
frur &1 formd oo &) w¢ yg o TeAy
wrar fwar s @ € | Wt ggs 5
@7 A forur AT Av A w7 U
o areia feram Smat g, A 5T I -
oty uSFdT WY a7 W TguT T Wi
HI FTRANA H6 HACH 57 T 7Y |
¥ TR Afew witeq qr & & W fa
At AT W@ § | T Torg § gedaRy
T ST Gar FF avar faeew 42 & Tar
& s\ gafad ug qa FATAI @I |

YEX T Ad AT GHQT TG 9T qE
sEsT g B & § A wfga fear
smar a1, fav G i Fiwe 3.50 3
e & 1+ e Al A Ao v R &
age w8 ¥@ € | et § o ey
F g% w7 & g e foar faw &
gt wiysrdi gy € wd &€ ) Y 15, 15
/I A T8 9@ T IERTA § G, Ay
|/ Hwi B fHorer SF O 8 A7 Ee v
& fod Jyalw 7 www 9zd, v Qar
at & fF IR & ug wa Frgdwe fear
g zafad A gy AR § e
IAET o7 SawTH FifHT o 15, 15 T
yagr W gu &

Jar v &7 2@ & wof four, & fady
% fewe 17 # fod ugh aff e gwr g 4
ST FTETC xware fog afeam § o ey
ferarerat arfgd | ARFT T9 F 9T 4G AT
W g fe o wE IF wiw g, sqOReE §
g W@ 9 et I & fawms A€
g AT A @), g N %€ g wfgn
afafreet gy Fegarg fe e Sgzanl
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TR WS AYCHT AT AOF & o W0
srfo w7 §rfed, afew 37 wHal § amd
st @Yo dvo wrko FY GYfd fors % farems
Teunaa § arfe wa ¥ wwere A X
wrR HER Ul S A wgi wgr §

A gI FAT T 7 4g TN GF
fufredt & Y & wreag M wm @
T § 77 va wA & 7 wrgher wY g
7 g I v o qA-
framr A W T R A A § 1A F
fagars o wrad g9 @ §, Afawr § 9 #
ACE G ST | W qewg &) @r & |z
*r§ B W F 7w Al ¥E ¢, 1w/
A APE A F N § W1 gorrdl wr
FEATE ATH & | A ST e gy fufrrees
q1Zq © wtHA 93 & | ag A8 &3 & Rree Y
gy a7 ¥ ¢ Ay frardy & &vd & fad
qg o w7 @ & o ® I qg® ¥ W
gu &1 (% W) F uT AT AT
fa 7g wdwd fad o § 1 Ag T W Tw
ag=d § o w1 wrEE & frwrmr et mur
¢ fargrd ST 3 98 SNT THOC HATS Y
ATHT § W BT YT ko &ro wTfo
F1 ¥ ¥ A< THAM & Y wrgdr &, wfrae
i ot faearer four ord ) wR A A
ST v Qe § I+ F war ay § A ug
T FY T T, orw gEhr oy gwrd
& serf wrfed | g i w ey Y qgeaT
o & fadt & w67 € 1§ yreal
o¥ A A0 AT § oo ww o
fofien geamads waf gw  $Efadr %
wreelt wigd &, AT WY Al wrgd & 4
s wEt e gk & & srw QWY aow
¥ 3 ol 1| ug 7€ v arfed fr o
HEAT L wER F oREr § w1 oy fw
R T T § AT R IwCAmT §, Shgar
¥ ur 7 e § Wi [yedw ¥ et
qe< aft 6w s o< 2 i AW vt T
£ 1 gg waad agw ggfry Wi R
wld & ok aveft §
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st T wgm St¥ (TreerET)
HFEHC FT o3 AT 4T\

ol v fag YA IR W) qqqE
* s Y § ) F wifmde Faar @
YFAT § Wi To UFo To g faar &
g 3 At § & war A adt e e
afed AT T qHm SAT o s
AR JATHN IR HT ROAW ) (w7 €TH)
# & G HT ary FA7 ARAT § A AT
& HH Far g, fediar wne wd Far,
afe gad ug @wT aJrEd e fa
q «F T K G | BW F AT fere
RE WETC THATT f4d F FHT | ug ATHT
qur fmat &1, % F §9 7 o1 &, T F
HTUST ITi B ug Tl o Fio Wio FT
UREE He & el B T Ao e
fawr ST ue faer fand adid & wTw v
}E RTar@i s weadi ol d
foer fawr g & S Wi I F AT F ar
FHE AT F Fur 737 W iyt T4 § 1 T
fafeeer € aamd we R wfgd 1 A
XA <o Y THSr AT ATe wT T faur
S AT Qi a1 7 99T 4§49 w5
worg ary g% & war WE

ot ¥ wa ()
RERY, AV I Y@TC TFaT fag &
e o wT H § aTed o Y §
I & ¥ w10 Brdi WY i & AY Aer
Hq § 5 9 ®1 g w3 AT Wiyl
oI HE Telinr I F AR G dro dro
wrko %Y geErad A wifgh | I $ IW
a7 9% T gu Frrower WY A S Ay &Y
R § | XYW AT W SqWA T AR AT
IR RRAAAAY) ARy wEn
fir srT ¥ T A8 W EWC I A
W gt YT T Al g g &, &t
QRGN L agE Y qTIE W &7 W ®
fawrs oy e |
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qTETC § W yg Wt wwg & e o
& waw ¢ fawy f&F o § A fw W
war § 1 Foad ot wedT 9% ® faere &
T+ qF FT AT G AfEd 1 ug o ofeerns
o< § w1 afemw Jwee & wfic TAar
arfed | HUTSETE YT WTRERT W SEET
srraccfoer & sir < & ) w8 wT
HoAT (T A R qw Ay EPT A IW A
fiest i F7 sitegn fad ? o -
garorardy &, W dcuteadaard g o
garfeafaardt &, ot wwmer w7 i dw wY
ST T A& XATATS & AT IRE &4
TRTAd T T FATIOr %1 gt 1Ay arfgd |
HTr &1 22T ug & B e gk e w0
# o qlcade medr o€ a1 9 frdr Wi |
1 T AT fag € ) Wy gy, we
wter ¥ & T4 wAfva soesr fad ar
feaars ¥ I Fdr T 1 gAr A gAR
w1 7 &1 awel § A ArlEd | Ik Famre
24 ®AY § | WNe AW feur §, wd
der w7 wrwar § ford & newd w0t @,
T ], T &, THE K 7, WA F, 99 B
oS &, o wr gt 7, wearfag W
FERE ¥ FTC gwam fug geq &Y
FAEFOT T B, W R GE TOAAT, HE-
TG &7 50, FawT€ #) forod & wifem
o) 37 7§ vag fgam rgee warfgar
F) aqi &g $1 2y € wifow, giveT,
SRR & ATITERY FTaGE, BRI Ty
TENT THT R F AT, T FHTL W wiA
HT & T RAT, QUCHEAT FAG WX
TR ®T HTAeT, T o7 wify w7 @, AY
TR 7€ AR & wTH 9 feTrar BT, waT
®T WVET 3,200 TTUT ATEAT?, whawww &
G TTAT FT TUTH AT, NI 77 B oy
swifeer w33 %0 Sifow, oF difuc Sfe-
&« fufteae oY w9d v § v, wher
ud wfawret a1 g0 Fhuwon, 7% grid
N durec FAY IO AT, sty G v
faa wvwr & foeer Y sl & wivwer wdy Fwr
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T EFAT & | T AE ¥ 24-25 wrQAT §
foeT waTy TRET AT AW HT AT
ET | T T WY ST T # a1
oY 7g WoA 97 TR TR PO E 7 OF ATy
whardr % fawrs =g wdw g @ Y
Tgd ywaw fear s § Wik e suw
fares s gy & 1| 99 qeey wigETQ
T9 W FX 91 #F § i sy 69
faars €1, 9% 99 9T I I9TY W £ IR
faars ate qearer # srret &Y ag S
& €O | Taw edved o, sqEEre Ay ?

gwafe wEEg, TR AW § N awg
* wiwerar w17 T Y &, 0F @ geraan
farwr s aeft wiwar st gad i<
garorard; faareemy arelt & 1 g7 T,
¥, T TrwaT ¥ dC arorardy wivaat v
TR e 1w e w5
faz vt § fis gt ¥qm & famer o8-
arfl, fufiw wd =, g a7
iy qfer samge o9 AgE 9, wOHA
foz & T § Wit R A = 1@ fies
wwE Y, fafrg o syaegr w) faer-
wrfer & T, THT TAOT HTH FH W AT
¥ | o fafrg wd Saeqrar AT
a1 gfew Jaex & v gforady wraen &
wfr oz F O O Trgwy Y wife fear?
a2 § forT % arQ W geiardy fagen
MR TWET /I AT T THT ey s
g § W W WX W R w
wfcawdys v 3T g § )

aavafy W . 9g HT RN
Namd e q@

oft mrean® T : afEE AT W7
areT § WYX gamrET WY surfirer @l
a7 o g O o o Sewy  wf ol
g oot &0

e frr 3 oF ardufes & w-
T ¢, fermd 1600 ®Aw g A afr §
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£ & FIT § ¥ o W mrr §
waiwd @ 9w AT ¥ wgww g, 9@ anfr
¥ ggwa g o I ¢ fo w8 ww
g wfgn WX g faww & g& wrianf
g wfgd 1 ag Y v faw g miv
% famre g & afew o aw ® ¢
wiesrd @ & 5@ ¥ gwo @o wrke 7
1 FAT YE fFar &, aq & Fpcqw aw
N & wraart 9w & fag oF I-
ity W " ey Ty AT Srigd W
st e ag 2 gw gt wrdard O arfgd
e frm frag o1 swAa T T gar g,
e wred aAr g § 1 @ e
&1 e o fasanet ¥ ow T TRy AT
=1fgq 1

A A Aww o= H WY
T T TEH 2WT AG 9T GHAT 9T |
TN & W97 A g A A 98
I9iT §1 I9F FB Wew AFT WEAUE .

“There 15 a loot of public money

to the tune of about Rs 25
croreg every year by way of
giving gunny bags, each
worth in India about Rs
350 free with the gunnies to

the mullers, roller floor
mills, traders etc”

TR g S TR R T G W T
T omd &1 xAwr ok fgow Af
g m oM W ¥ on I 9y
gfusrd mfeer &

awrafe wiew . wa W7 W v
N ffaw #X

ot wruid o fegar awg /| 7

qumafr Ay : gg OF WE T MW
& o ANeR A wgT @

oft wrew® O : oY firrz o frdd 7

wwrifr wiw  ® o firm ot
Rfew Aty wEEr v ¥ W wag & @
STy wEedt WY grRee fieqr wr e
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sft mrowrd O ¢ 200 FOT TE W
9z sw aw & g ¥ 28 w07 w0 A

¥z gz e gt § < g wrafv w1 25
ﬁ«ﬂmm%mwmmzs
AP WY AR ARTNE WEFAT
wTaT § W IW F ASAW F HeT AT
FAar § | dYo qHo—480 ¥ T PR &
arz frre & oF gade wRdsT qrEy €
ofee e wedfer Y woww T
# fag v w3 W §; S9N awIAT
g | fme & dafsa esrE IR &
AwT AY v dor gov § 5 gAYy WA
| ST 930 g

foorg & quoTq TW B aw ¢ fF S
W Wl &, o dwiw &, SR -
FET @ AT § AT grEER qqv
R #Y g &% fear wwar § 1 Fem
% $49fry qwe 7 foma dde-adin
qETAT-F1 § T g | o & e
afe 1 g7 Fard <@ar i@ | wrw
AR g fr @ 130 FAF
agrgar &N &1 gaeY ww wf oreca A ¥
gragur e Y | YO & A @ wr
gy T SO ¥

& wefy g ¥ Q v gaw gl
wrgat § 1 o wrorw fag & faams W
oS T o ¢, SRR 9w e o o
fewr §, a@ o v &Y freer wfegw

#e dro wrfe Y oiw FAT WX
oy # Wi vt H 2 ? N Uw
Wie § & e wrdw arfew W A
Fﬁiﬁtﬂqw‘lﬁﬁm%mﬁ HiTy

# Wk &

mmm wT O g geT
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=t fed § 26 wer w gEfagew ¥
forsz-wvee #Y oY 9w W% wreETET fay
&, gasy awdte wr § ol vy aw Sawr
qre faar war & ?

w7 feers dwe 38 fy w7 oy
qfeers d¥zT & & &9 gk Q& Y @A
fd it ? T oy W R R e
e grm Wi AwToATT T AT SR
g ? SR Sw ag T Er R ar@r § ?
FIAT 99 $1 9T A W FIL AT 6 wOf av
awdr 8, wfe 9w o X I & Tl
# 3w & 09 o Y faeara & e @
frseer o g% &, 99 | feedt s wv
qeffere Jue T T g W A
1§ qarqre o mar &0

17 hrs.

st T Areraw Wt (ywa) - oav-
oft wdew, ¥ selvw ® srtsa
mﬁ'w‘tﬁwrtz‘vtgrgwiwa'rﬁ
fr gy aFitr swel 3 @ TNy qn
wffr fadly & wrE-Fa 9 TWE B
fear § | ateam ® w adiRew o o=
&=t Fog w1 i i g rg ag }
fe @ 42,000 wonfam &, R § &
15,000 W@ ¥ & IRWiEW €,
ot ¥ g oitwea feqdde & wRwrd
& 1 ¥ 15,000 WNY Y oF qEifiiwT
¢ it 9w qeifedw & i @ v @Y
WEIsT Ty ™ o & ddw W
wroheite fear Wik a7 fewiv Afew aoer
Favd YA W & wmm v
mﬁ’2mﬁlﬂ'ofh“ei
gy *% fear | O qop oY oA whw e
Fod a2 qand W @o o wiko &
g s fer | At Braga & qfees
FwTe & arar gyt § ot afee dwee &
afier wY ot axg ¥ g wrad § v fiver
Ty & wHe s, frg ag ¥ Ry
@R vk ez g
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it Trw amevqy wai
e firw o<z o foreaefy & spfra @ &
&<, vg o & g | TfrguT Mo ¥
T =t oy WK 5% gr Gfrweat foard-
#z § 17 et ® sia< 39 & s to o
wrfo #Y grrrady doT &Y | wg Tt S
g ¢ | & wrAar g fe oge g
tfeewt feaddz & wr it S g
oy & sriter, TR & AT FY A, IT X
T WY 7W ag W gwad drf 7
LS LR IR S s R
TR &ov€ & & ¥ w1 Far S e
¢ oic & ardr ofdfeafaar #F qar g ?
§ gad i o & 5 2 garé 7Y o dy
&5 & N wrer a3 A T O A
fafreze ® w7 92 o feniz @1 F %
fedt wrez qr o foam | R T A AW
# 7 gz av w3y wifea § | 28 Tafaqee
dfrre s ede wifead o §, W
T w9eE wfeaT 3@ o7 A §
78 ¥ @v &Y geifhee § W) T A
fe ez firar &Y Zad qeT, &9 & fagdt
frawc ¥ & § oF oy Phwawe fafre
argA B & mre qag wdt oY g wEw
strgw fafee< qige & 9T 9T 99 @
T EC WIER | A KT § o7 wefas
ridmeygd m g mh AR
TR g meg oy Wi !
et oAy A fremy L (vvaana) L ¥
|TEF T § A IT ¥ I HT FrAAE W
a7 T F W Wi dNe
sare T aifeaT 99 fente A JwT
wrew o Y faw femir o) i Y &
set TR & o Wro wrfe & gy
%< fer § O QY g § Fow W
vl vt 3¢ AX WA Wy
qr FER ® 5 fr dfwewy femdaz
¥ 1 gg i e § e o B oy
frragy e w1 ol fig o
wift § it sraardt «f & figr a7 9 olh

(Dis.)

sy gy v g § )
ag saardy wfedt & § | W AW gw
FTXNRWT 1 QT wewr wfwa) ¥ advar
T @ & AT 4@ IqTET R O W §
sz 78 ardl B waw F far | @R
e deivwewfoe & wear S o fear o
s & fag 7efrd dorf forard fin womor g%
el FTE) | 7gR T & gayee Ad I
¥ ol v & oI aodY 79T ¥ 66 A
AFT 76 ™A K AX BT WA AT FQ@ T
66 ¥ 76 % sy wur g T g WA AR
w1 Saiee fae 7 99 v 9, 7w
AN AETZLITFE, 66 W 76E I
76 %T 66 EY MMT, AZITH T F 9T )
w2 afd far€ Wi @d wr asqr /A
w% %< fear | oY SuA = Frnean ar
78 AMFANE Aot 9T ] oar 4t |
™ a1 wm TN fivar 1 ot fiee ag@
& A AN AX § I FEFTEOARX qav
q7 | ®q TER qa &7 4 W) sy
ff g wifta & @Y, A ¥ am
FeEy, T g T By el ow wd
F 853 ¥ qggun v Ngat ghodtomrio
% WrE WRT @ I T WRET AL T, A -
Tt w1 gatee v @, DA w1 oA
4T T, IAR AT A e A gEr
Yzl ® Wi g, I ® @ W
FW § W TATT F # Gewr way oy
o W fiear gur §, &% e ATy
fgad N ag¥mgar 5o gl
6 N g 12~13 AR ge &, W 12
Al ® v e dro urko #r wrrlt
Iy gk el & wgy e el
gar @Y, wx xriefrz 4y § oY fefmy W
T &7 anrd &t QPR+ gl
@, & o ¥ ag wrovr wrewr f 6
¥ wrfeed, Y = e L/
gt 3 wrly fonroyn et §, e
R § wifer § 45T ¥ et e
7T & ARforwr arcdeec ot qw arde Qo
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oqo WifEaT §—fed @ wes &
sre fafreet § uw widx far ar fe sy
frtufre d & ar dt e § Wi TR
Wz FL a1 wad feardde § woeT gead-
qd @ = e afrw ord | F goAT 4 TEH
#t gt dwT fmew & aww W@
st fewmat § exfier ¥ fear, g wl-
W # ofefraft o7 g agar @ o
fagra< ¥ dwe v faaer ar a7 AfvT
wher ol @ Ao Ad gur W §
Ao Tt agw st off § Al F
qir <& gu § | o8 Wed ¢ 5 e
8 Y o T I &7 gEw &Y W,
afz 7€) EF a9 3 TEIH I 0

17.07 hrs.

[MR. DEPUTY-SPEAKER in the chain]

JuTene WERW, Wet ag & 7 oW
Y A BT AW WEEA FY SwrIa ER-
ifcre & &5 w1, wifsg § §3 #C TEAT
#X, qar frdt gat sig AaA § A9 v
e A1 ¥ w7t YT W GRS T
e iR He-ergwe @, &A www §
Fwelt 7F o fewidAz word | W foar-
&z Y 7y wra S Y wEg O fr ay
ag A3foer STt A gETET W AU
HY e s W AT #) T@Ar 91 Ay
37 ¥ quae w7 fedfrar Swr TfEd 91 )
" 9% @R A grar § i AR -
T w1 Nt gwww Aff 2, foara x@ &
wrhthe frc wx R g Wl & e §
azar & ok | gt qrad Aqedv € T
At T ® qre A€ oA T &,
Ffonr srrtee w 9 sfeare @ &1
x § N wy adl w@E, wrq W
Yty vl & D ¥ oW oww@E
wo wfte ® et O o fafeers & oY
w ot §, feadie § &5 w waler
w D o ) X T WA AR T
wor ot §, withn & e & ofiw § W
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I G & anal e §, s & e o A
@ a1 g@d 9T 9y wE T Ay W
gficfeafs g8 e wireat fafredy W
fraveferr & dar g m{ § 1 & argan g e
fearddie wvd fawmr £ 1% FI & W IT
wrer Sfaa sriEmdr w2 | wer S TR
I 7 T §, I gHAT dA FTH -
ey qEfaqEe & avn ¥ iy wf §
& AT wigRaTS @t Wrew ag 4 §U
&, 78 70 TR vfers daeT ¥ wifew §,
9 TETETT H) BE L) F qow mE
dar g & gawr i Wiy SRl Ty,
¢ W drdiy 3% A @, Wit dro
#o mrfo wa qx 30 1 Wy Y & AT
o do mrfo & wiw fazrd, alt N
R FAT | T4 Y a9 F Ay, o
Tl a1 ered , 97w &) WS Y
gfte &, 9 e ¥ W Ay ard el
# AT FTAT YE AL 04 7X A W9 A
FX, gW GUHT T FH 1, (Wa"m) |

g & oy agt o Wy ok § F
wa g 5 smgardt of, gar A
oY & Sfer wrier & vt ol #Y Ar A3 §
A9 ¥ &y NAY w1 ey w@ & § wofh
aret # wleerd & Qe frar s@E,
IAF T A g o § @iy g
ard arfw g€ & gafog afx d@vodte wrie
N FEEd @ O 7w e T T,
gy T v |

MR. DEPUTY-SPEAKER: Shri
Shahnawaz Khan.
SHRI S. M. BANERJEE (Kan-

pur): Sir, I want your guidance.
This debate concerns the Food Minis-
%‘réil know he is an ex-Chairman of

MR. DEPUTY-.SPEAKER: He is
intervening only as a member of the
House; not as Minister,

SHRI JAGANNATHARAO JOSHI
(Shajapur): 1f you are calling Mem-
bers in an order, you haye to call
the representative of DMK first and
then our party.
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MR. DEPUTY-SPEAKER: 1 will
call everybody. Whether you speak
first or last, it is all the same, He
who laughs last laughs best.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): Mr. Deputy-Speaker, Sir,
it 18 very painful for me to sit here
and listen to the debate on the Food
Corporation of India.

MR. DEPUTY-SPEAKER: You
coixfld have saved that pain for your-
self.

SHR1I SHAHNAWAZ KHAN: 1
had the privilege of heading that or-
ganisation for two years. A lot of
adverse criticism has been made of
the Food Corporation on the floor
of this House. In fairness to the
Food Corporation, 1 would like to
place before the House the magni-
ficent work which this organisation
has done.

Those of the members who come
from the rural areas and have seen
what wag the condition of farmers
before the Food Corporation came
into the field are fully aware of the
magnificent work which the Food
Corporation is doing in Punjab, Har-
yana and Western UP, During the
months of May and June there is
virtually a flood of foodgrains that
comes into the market. When the
Food Corporation was not there in
the field to buy everything that
came, the farmers used to be flected
mercilessly, the prices used to be
brought down and the storage
godowns of the private traders used
to be filled up and later they used
to exploit the consumers also. The
Food Corporation has done a magni-
ficent service to the farmers as also
consumers all over the country.
Whereas the prices of other com-
modities have risen so high, if you
see the price of foodgrains, particu-
larlv those foodgrains in which the
Food Corporation of India is deal-
ing, their prices have been kept very
much in control.

I am not here to defend the Man-
aging Director or the Chairman or to
say who is right or who is wrong.
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1 am here to say that the Food Cor-
poration of India has done very
magnificent work and continues to
do that work.

About 90 lakhs of refugees came
from Bangladesh and they came at
a time when there were heavy rains,
floods, etc. Due to the Food Corpora-
tion of India, we were able to feed
all those people. I dare say, there
was no starvation death anywhere
on account of supplies not reaching
them, Some hon. Members said,
without asking anybody, foodgrains
were rushed to . It is the res-
ponsibility of the Food Corporation
of India to store foodgrains in strate-
gic places so that they are available
at the time, they are required. It
is a part of their responsi%ility. it
there had been any mal-practice or
anything like that, 1t is always open
to the Government to have that in-
quired into . . .

SHRT JYOTIRMOY BOSU: You
could not run special trains?

SHR]I SHAHNAWAZ KHAN: 1
am not saying that special trains
were not run. Special trains were
also run. But they were perhaps
carrying more strategic materlal,
like, ammunition, arms, troops.

oft |re @ed Ty : 4 goTe =W Ak
AT XA AT AT, T A A A ?

oft qgeaw wt: q AR A AN,
farfreze wrew o

Some hon. Members have tried to
make out that all this trouble in the
Food Corporation of India is because
:&:izlaie gmal-practige: which wvev:i:h pre.

ng were done awa
Sardar Igbal Singh mdy that tﬁ
bureauc;‘acy got itosgtm % mdh e
a conspiracy again
friend Shri R. N. Sharma. 1?::;
named Mr. Dave, the Managing
Director. Mr. Dave is not present in
;l;:l I;Itous§ tg ;iyetend Ihiﬁmel!. But I
it my duty, as
vs{lth Mr. I:iav;.'i vaa 1 h:%': h?é”"iff;
pleasure an ege warking
with Mr, Dave, to say that Mr. Dave
is one of the most hard-working and
most honest and devoted oficer who
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gave his unstinted loyalty to the
Corporation . . . (Interruptions),

SHR1 BHAGWAT JHA AZAD
(Bhagalpur): You must not say that.
In that case, you are partial. This
House demands full inquiry into all
that. You are defending one man
and condemning the other man, ..
(Interruptions).

SHRI SHAHNAWAZ KHAN: In
all fairness to him . . .

SHRI S. M. BANERJEE: Sir, 1
rnse on a point of order. I do not
think even Mr. R, N. Sharma men-
tioned the name of Mr. Dave. He

said, the Managing Director. His
demand was that C.BIL inquiry
should embrace everything My

point of order is, even if the name
has been mentioned, 1t was open to
the hon. Minsiter to defend any
bureaucrat. But now, after hearing
Mr. Shahnawaz Khan, I feel that a
thorough inquiry should be conduct-
ed against Mr. Dave. Why should an
ex-Chairman of the Corporation de-
fend a bureaucrat? (Interruptions).

SHRI BHAGWAT JHA AZAD:
We would like to know from the ex-
Chairman of the Corporation about
the non-magnificent part of the work
of the Food Corporation of India,
We have heard about the magnifi-
cent part of the work of the Food
Corporation of India. What about
non-magnificent part of its work
about which Shri Mohapatra and
others spoke, Therefore, there should
be a thorough inquiry into the con-
duct of not only Mr. Dave but
into the entire Food Corporation of
India . . . (Interruptions).

sfi o o g (grg!) IYTERE
AEVEY, 9t FT ArAATT QWY AR AT 9T
fr & o i wr R v oy @ v Y ST
ey @ AT Fegm O 5 o
G FTEE ¥ o o wearare § forw wY
£F g et o oY §, A v a@ WA
RumTyw A Yo oW d Y@ W
o gt o ¥ vy Aftrary avelt ok gl
T fad g wredtow €@ R e O A
gt § 3ol mwnl i wifgg)
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Hosftoméo ﬁ!’i’ﬂﬂ@'ﬁ'ﬁﬁﬁ[‘"|
i h forg o € ara sfva wa
arfga |

Let there be g full inquiry into the

entire working of the Food Corpora~
tion. (Interruptions).

MR. DEPUTY-SPEAKER: Let
there not be any more debate on
this. There is a point of order. I am
going to deal with that. (Interrup-
tions). Why do you not allow me?

Now it 1s a very well established
Parliamentary practice to avoid
mentioning individual names . . .

SHRI S, M. BANERJEE: It was
S‘}im Shahnawaz Khan who mention-
ed.

MR. DEPUTY-SPEAKER: Let me
finish. I have only begun half the
sentence and members do not allow
me.

Whether 1t is for condemnation or
for approbation, 1t is all the more
an established parliamentary prac-
tice that the names of bureaucrats
should not be mentioned here. I
make a little distinction between an
individual holding a public office
and a mere burcaucrat. I think, we
should avoid that as far as possible,
and I would expect that a member
of the Treasury Bench should have
avoided that even more. I think, it
is unfortunate {o give g certificate
to any bureaucrat in the House,

SHRI SHAHNAWAZ KHAN: 1
thought it my duty, in fairness to
that officer, since his name had been
5oint)edlv brought in . . (Interrup-
ions).

MR. DEPUTY-.SPEAKER: Please
do not mention it anv more. Let us
avoid individual names and let us
not issue certificate from this House
to any bureaucrat . . . (Interrup-
tions), Whatever has gone on record
has gone, I request the Minister not
to continue with that,

SHRI SHAHNAWAZ KHAN' It
has been said that direct purchase
from farmers was & good thing
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This is a thing which was started
fairly a long time ago, and I am
glag that this thing has been done
which has been greatly appreciated.
I entirely agree with the House
that, if there are any allegations
against anybody, those allggations
should certainly be inquired into.

1 think, it is ynfortunate that there
are factions within the workers of
the Food Corporation of India. There
are two different Unions: one union
belongs to the Food employees—
those who have been transferred
from the Food Department; and
there is the other union which be-
longs to direct recruits, And it is un-
fortunate that one union has start-
ed supporting the Managing Director
and the other may be supporting
the Chairman. There is internecine
trouble. That has to be looked into
and proper action taken to cradicate
that sort of thing—intetr-union
rivalry within the organisation.

Then I would like to say that, in
spite of all the weaknesses which
have been pointed out, the Food
Corporation has done good work,
and I am sure it will continue to
de the work for which it has been
sec up.

SHRI R. S. PANDEY: On a point
of order. I think, the hon. Minister,
Shri Shahnawaz Khan, has inter-
vened in this debate in such a
manner that we feel that it would
have been better if he had not
spoken at all.

MR. DEPUTY-SPEAKER: Or-
der, please. That is your opinion.

SHRI R. S. PANDEY: The reason
is this. The matter has been sent
to CBI. There was no reason to give
ggrtit)icate to any one . . (Interrup-
ions).

MR. DEPUTY-SPEAKER: Order,
Rleease. There is no point of order
re.

Mr. Sezhivan.

SHRY SEZHIYAN (Kumbakonam):
The present discussion is not on
the' rivalry between itwo Trade
Unions. It is not even on the mis-

individual in the Food Corporation
of India, It ig a discussion on the
whole working of the Food Corpora«
tion which is full of corruption, cor-
ruption of the worst order and of a
stinking order.

The mover of the motion, Mr, Piloo
Mody, because of the limited time,
brought out only some of the mal-
practices and misdeeds that are
being perpetrated by the present
Chairman of the FCI. Whatever it
may be, either the mustard oil deal
or the cocktail party arranged in the
Akbar Hotel—all these things are
there and the persons who spoke on
the other side, Mr, Mohapatra and
Mr. Sharma, only enlarged the scope.
They added more names and more
instances of corruption. It looks as
though the entire organisation is
now stinking to the high heavens.

Here, we should be very alert, and
I want to focus attention on one
thing. I do not want to go into in-
dividual items that have been
brought here to our notice. They
deserve the full attention of the
House. But the country is fully in-
terested and is fully concerned
about the huge amounts that are
being spent from the public Fund of
India. The working capital of the
Food Corporation in 1965-66 was
about Rs. 39 crores. That is the total
capital employed. By that, I mean
the share capital, the Government
loans and bank over-drafts, every-
thing including. It was Rs. 39 crores
in 1965-66, Now it has gone up to
Rs. 464 crores.

Regarding subsidy, from 1967-68 to
1970-71 we have paid as much as
about Rs. 61.98 crores. For 1871-72
the Budget Estimates was Rs. 30
crores. The Revised Estimates went
to Rs. 50 crores. For the year 2-
73 the Budget Estimates has provid-
ed Rs. 100 crores as the subsidy for
the Food Corporation of India. Sir,
these amounts are not small
amounts. If you add up all these
things, it comes to more than Rs, 200
crores, which is the sobsidy given
to the Food Corporation.

What is the working result of the
FCI? The turn-over has been of
order of Rs. 289 crores in 1965.86,
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1970-71 it has gone over Rs. 1,400
crores. Now, it is more than Rs. 1,600
crores.

The way these things have picked
up, on. the other side of the medal,
the corruption has also picked up.
The mis-management has gone out
of bounds. The wastages, the losses,
the misappropriation, all these things
have outstripped even the magnifi-
cent strides that our friend was
speaking of. He was speaking not as
a Minister, but as a Member of the
House. But, the other side of the
medal is very black and very stink-
ing.

If you take the storage losses, in
1965-66 the storage losses were only
Rs, 95 lakhs. Now it is Rs. 660 lakhs.
Transit loss which was only Rs. 95
lakhs in 1965-66 has gone upto Rs. 7.8
crores. ..(Interruptions). Suppose ycu
take this one, though they are handl-
1ng more turn-over—the FCI is having
a very hwh turn-over of Rs. 1,600
crores—the transit losses, the storage
losses, all these things also have in-
creased. If you calculate it per tonne,
it will come to Rs 2 ir 1967-68, i.e.
transit and storage loss and now it
has gone upto Rs. 13.7 per tonne, The
freight charge which was only Rs. 27.6
in 1967-68 has gone upto Rs. 29.60 now.
If you take the interest on capital, pre-
viously, in 1967-68, 1t was only Rs, 8.5,
whereas now it is Rs. 11.6 per tonne.

In the establishment charges you
find that this figure per tonne has gone
lﬁa’ from 4.4C in 1967-68 to 13.50 now.

e stocks of FCI increased by about
11 times, But the loans and overdrafts
went up by 18 times. The same is the
position about rental charges.

Mr. Shah Nawaz Khan waxed elo-
quent about the excellent services
done by the FCI. But, it is the middle-
man who has always taken a lion’s
share out of the handling charge
items. He has benefited at the expense
of the producer and the consumer.
There are statistics provided for the
last year These figures are given for
the period. April 1970 to March, 1071.
1f vou take the rabi ecrop...{In-
terruption).

AN HON MEMBER: Sir, there
should be silence emsured from the
side of the ruling party: there is too
much noise.

BHADRA 18, 1894 (84K 4)
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MR. DEPUTY-SPEAKER: Order
please.

SHRI SEZHIYAN: The direct pro-
curement has been of the order of 0.1
per cent, in respect of wheat, rabi
crop. The cooperative sector contribut-
ed 41.1 per cent; the middlemen gave
588 per cent. If you take the figure
for April 1970 {0 March 1971 in res-
pect of kharif procurement, direct
procurement was of the order of 34
per cent, and by cooperatives, 7.8 per
cent only. The private individuals
procured 83%.8 per cent. That means,
90 per cent of the procurement has
been done through middlemen who do
not belong to the cooperative sector.
We hear much talk about socialism;
we hear much talk about the coopera-
tive movement in the country. If you
take next year, that is, April 1971 to
March, 1972 the direct kharif procure-
ment was 1.3 per cent. The figure of
the cooperative sector was 9 per cent,
The middiemen had procured 89.7 per
cent. It is the middlemen who have
a}lg:ys plundered, taking a major
share,

Last year there was a study of the
FCI by the Public Undertakings Com-
mittee The PAC Report has commrent-
ed uron a misappropriation to the
tune of Rs. 32 lakhs in the FCI of the
Calcutta office in regard to the sale
of maize to th~ private party. This
is only one case. In a single case they
have lost Rs. 82 lakhs, The amount has
been misavpropriated, Out of a total
transaction of about Rs. 68 lakhs, only
Rs 36 lakhs were paid to the FCI and
Rs 32 lakhs were never paid to the
FCI with th~ result that Rs. 32 lakhs
of misappropriation was found out.
And. I am told that the CBI has taken
up the case. I do not know what turn
it has not come to. I would like to be
informed about this matter,

Then, Sir, there is a definite recom-
mendation of the committee on public
undertakings made on the basis of an
earlier suggestion acce] by the
Government itself that the manag
director and the chairmanship shoul
be combined. That was 1ot done so far.
They are keeping these posts separate-
ly. For what reasons, I do not know.

Before concluding I want to say one
thing, There was a reference made by
Mr. Darbara Singh that these mis-
deeds are now under a CBI enquiry
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and therefore we need not touch this
matter. CBI enguiry 1s not a judicial
enquuy, It does not have the effect
of finding or binding of a judicial en-
quiry. It can only state how far and
to what extent it thinks that mis-
deeds had been perpetrated. My point
is, if the Government thought 1t fit to
hand over these cases to the CBI, it
follows that a prima facie case has
been established in the minds of the
Government itself, I do not know what
prevented them from suspending the
officials whoever they may be, the
Chairman or the Managing Director, I
am unable to comprehend what stood
in their way in removing them, who-
ever they may be, till the enquiry is
over, If wedo mnot rectify these
things, this premier organisation
which has been brought into existence
to procure, to purchase, to store and
to ensure a minimum price {o the pri-
mary producer and to protect the con-
sumer will inevitably turn into a
storehouse of the blackmarketeers and
the corrupt officials, and instead of
being called the Food Corporation
of India, it may become the Fraudu-
lent Corporation of Iqbals, because
things have come to that level now.

SHRI PILOO MODY: Of Igbal
Singh,

SHRI SEZHIYAN: In reply to a
calling-attention notice raised in the
other House— on the 17th August, the
hon. Minister had taken shelter under
the plea that the CBI was seized of
the matter; he said that he had receiv-
ed a complaint or an inguiry report
from the chairman; and he was goi
into that. 15 to 16 days have pass
now, and now he should be in a posi-
tion to tell us what steps he has taken,
and why there is delay in taking ac-
tion against those officials who have
been suspected and who are T in-
quiry by the CBIL, It is only fair to the
Department and to the Food Corpora-
tion of India and to this House that
he should immediately suspend those
officials from their posts. Otherwise,
thig inquiry will be a mockery and
will not bring out the result that is
sought out.of it.

off argem () S
WE g Y WIAET WIS grIT ® am
st § 4% werarky W weer Pafred

g & 1 fred prranie § I A ¥ 3 g
v & § far & qetfnga wr A
foorar e @ W AE X AAT wWTE TR
wifred &1 # wrw fafreT gow &
A g A 43 gu &1 gEd
a<F 22 g el § Wi S & o
Fe¥ed o way A s afew & ) & W
o Yo @ g W ARTTT o AT AT £
& 7 gome & wfafafa o & a8 soar
ger drq WY Y qw w@ § AT F g
ﬁﬂiﬁaﬁmqﬂomoﬁﬂaél
TR W Toumy qG & 99 & A |
IR a8 #gT § Fr Ao ady 7 1€ Qar
FqRe 7@ & 9 g foar ) Juw |
T FTERAT 3 HATS 6 8 & 4y | 97
4w 7@ & 5 @ ww w9 drg W
Fafr e W A foegw o wgd €
IT T TG AW T IR §, g
FT A4 & | qg TawgHY oW gf € 1

gadara Az & % @3 vl aw wgr fF
S geerm Swia wigw & fawms  wIg
2 I %7 S AT 9 wow s F far
& T v Efr Ay a1 feT dar wr,
afew 9 W aF gow & Sfaw qT aff
W@ ¢ | 77 7€ 7w €@ ava & fag gafee
farar | efYe amga X T0 EI9W A gg W
ey ar i q<E #1798 G w1 Q0 "
Y ¥ daw qT Tw fean o ) Afew
g oTor &% A4 oy W ) gfas % ag
waTe § fin e foaw & ay faforel } Wfte
o wrfe WY ww T few Afew wy
aF ¥ wERgw & duvi W o
ogar aff 4T, 7% ATETRY Wt ane g
T T T w7 sl wred & v ag
avveT wr § ? qg wnrky o7 e Ay
Yroiw oiX fafmee & fat ox wit oy
7 &7 W3 g ofy o e § afraw
arert & oY wrrmr 99 8 9N & gg Angw
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wgar § B gutwee ot st fim W@
WY frm & oA B g & 9w A A
@ ¥ fg offar wfte gL oF A §
" Jgoiw { w1

ag fdwe w2 3@ @ T warw & 7
§ w1 YR 9T B WE T HF W F
ot W Tdvee faeawe g @ & 1 TW
@ & ag fram &7 9T q A9
oRtar wits and § 9787 a8 TFuT @
& At | gER agW w7 9T, 100 Feay Sy
MO W@ G IR 101 fFel W AT § )
AT 7 g vty off afed § ww &
anfin fiFara #1 q2r 7 97 &6 )

dadt @, ¥ FRORET a7 g
fafaedy &Y @ e oY 5 &R & afreqy
# HA A F qE I HS F) «1F AT
w78 F YO F wiwTfRe arfemr Ay ¥ 29
§ | WY WRTST G, WK TR €
A 3w § aeltwr & | oF 1 |-
T wF A wid, O fead w0 Toar AN
AT ® g% % 91, faw A & qm
ST qTET AT | FW ¥ FB wrefhgy #
TTET §Y T &Y IR TF AT AT F
BT FTEIGA & I T AT 70 |
# I 7Y fedvw 7y HA7 9137 B, WiMfw
9T & Yo Wrio A5 AL, Afw &
7y wET wrgar g 6 o whr agr ww e
N Av A s §, YW A §
ag N Ty A g, A WY gre F qoy
o AR | IR T Y A waTwa
WY T AT WTAT | A TYT T T 74T
¢ f5 Smolw & ag fewr § mote &
g forar &, &Y i w7 o e §, oy o
Tow ® wwA wrn wiigh arfe gewy
weart A § ard, wafr aew
w1 W T g wfeed T oag ¥
wIRET & Yoy w7 qrer AR g A
w1 ekt o fw @R AT R o ¥
I AT Y, gad difwfors ey
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e T Y | gw wmed § fr 97 &7 oY
vaTe §, a8 AT T wid S R
7 g fear s Wi SEEr TR § ane
o Ty Are Y, S o< Aoty ferar o

sore giftew fafredt #1 % Torg-
FEl ff, M S IEET  CEEARYT
HAATAT 4TIEY 9T, 94 @R=IT 9 11
frqr At =1fgd A, A AT CaweR-
FUA ® TW AW & "o dto Ao N Hg
R e AR & | W @ AH
5 399 #7 ae § o) = a@ g, Afew
St FRrTE gAR O W §, I O
arfaa g § fr a81 9 3a0i & faams
% frem Y wifertey =0 @ § 1 dfew
T IqH AL AT ATEd &, g A ag agd
g fr o senw MG T §, 9T § WA
ge| # AT fad wrd W 9us a9y
FEAT "o dro WTEo 4T TIAT ¥ F@T
&, =g w1 | Afew 0T fmly B @, "
THRHATT %, farit F1 ey A qur @
AT & | 9 & TaIT F7 FING A TEL
qwr foear stra | s 3w § QAT FETATY
a1 &) war §, v wgen 8, Juw dEam
¢ % Feor § wrarsy bW g, W
wgan § el adwr @, w9 o A wwrg
F ford R wFTT grew W @ & ol
arfs shT 94T 3@ gF 61X aw aF fy
wafoas w41 § |

MR DEPUTY-SPEAKER:
Jagannathrao Joshi,
oft wwerrecre Wt (TR
YT LA, WTENT W AGTIER §
wrpwaT & favn & s gy =t AT @
§ 1 foer S¥ WY AW T wETHRE W
wqrqAT ¥y ko )

oft Wy T ST WERY, F SA ¥
oY% ¥ e &, o %y 2w o @ fad

MR. DEPUTY-SPEAKER: Order
please. No, no.

Shri
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Si QTS NI (FTATR): Y8 H
WTT Y T BT Y ?

MR. DEPUTY-SPEAKER Order
please Will he sit down?

oY QAT WO ;. AGRAT 7 WY
ware felt &, 99 F) EEW F AHA ATAT
JUfed, AT ST R 4T A& @F &4 | 9
AYHTMET T AT AET 9T WA § A TH AT
Cilai ol

MR DEPUTY-SPEAKER Order
please I won't allow this This Table
cannot be used for placing any kind of
document from any individual.

Shr1 Joshi

oft WA WAy STIATT o He -
HOET & HIAwANT ® T 9T § 997
€ @ § fora 9w &1 qFT @ WA el
woxer H QAT Fv A€ oY, FAT T WA
| GO, A TS FT 8 AT FET AF TEA
gor &, afe & g § & w0 qww A gar
ag ¥&AT gl 7g wA fRr oF safer
oy 7 7€ & | Wi & v A A9 Y E
N & ag ewaar g B OO I A aw
& 1 78 @ fF wraes ¥ 5 owE-few
VBT HT FIT FaT A7 77 &, G ey
@ %Y oY gy gearT aft §iw e ¥ Ay
q@aAT § @ weAETeET 98 7 AT F fod
VST & 7 graTC A ol weav 1

H AT T ALTAEH FT GAAE qG
wafarg a1 g at fis arere ® S we dar
%% g, fvam, 99T Sfae oo faaar
& + & fparr W) faa gew fast ol 99-
Wi § @ ar & faefoe st qarer
g €, syfimTy =1 ¥ FAwY, 9 S0
Fnw % wrfeg fire dw & arg ST 9, W
g g v feafer Gt 8Y gy W AR
ARATITT ¥ WRAARATTRTT SIS TGATAr
i wvewg? T g oft AT 91 9 SRy
oY QT Y, SroEeuT T N-ET THRT AT A
R g wtwa dar g v | TEF AT
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WY ot o a1 S v &Y e Y oy

wigTe fad, sedt |t g sqwe @Y ) feg
# gwwen g g ok & forg ara WY wfvw-
AT & ST § 9qaT @ ¥ quT AT
f a8 wrrr 5 5% A9 T W@ ) /G
%R | FE wiar fis gw} w= wEaw,
ot wrgAATIaT ¥ ey aTd aféfere 3R &Y
wiferer a4t 9 ? w0 fE wroaw o gwry,
7g afeds sredfe Y foid @ o
&% qar Fwar § fir wgr AT A s
¢ W #Y syAedr § Sah 91 AR
WEATIRINRE! T 998 §
foaet & 93 #x garm T WA

ot wgera wt @ AT gEE W
T § Ay are W 3y @

sl wEATCT Wl : AX IR AEA R
& T N aef arfer 1w s &
T TEY T T qreTE w7 Y ) o sufay
MR R 1 qg 9 wrvepET e &, I
Gar 1 & & w3 F foredarfan sed § |
zafan 7g FEHT armr A ar awar fr
fasigdy oY & gafog savar o T
FHEC | - (WEENA) - gERG
dwgamg . - - -

MR. DEPUTY-SPEAKER: Because
you have not married does it mean
]t}tmag’ you speak with less responsibi-
ny

it rrerTere oivelt ;. wafirg § saTAT
9 g f& anaw & ard  wfeaar
qﬁa....

Theretore, I understand the difficul-
ty and can deal with it wath all ob-
Jjectivity and lm%artiality. My assess-
ment will never be subjective. It will
be an objective and impartial assess-
ment, because T am ed 1 am
compietely unattached and non-com-
mittal A married man's viewpoint is
:S:“ys married by semething or the

er,
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A SR RN ARAT AT AT ! T U R G &Y 49T q« 90

o R & 1 e agy, SYid & o wws
W W @& wam F
28 gAT, WA w19 &Y Fvw, fRT AT e,
T i wrrar 1 ywiorg g v S A
fir N gatag 98 ) § wHifs are samr
o @ & | g avg arlee & Aga qaT @
AW %R I VAR WX FIEET 9 @
wrar § 9eF genm i mrfeag
% T8 @ owar fF o a) SR S
FITATT FAT A & ofingwft oy azit
arfg afe qRfrgRl ot = § &
FTOA T 0T e wrhgy | g
49 =g o wid favr gowT s Tt
aeft AT

He will have to do 1t with utmost
effictency and speed

A W BT 9T | 5H ST SART §
IueT A9g F wegawyy 4 g, Ig AL
g & 1 = 3G T |y v, faeifeg
foramr qaTEr /9 G 0F Heq & fe a8
d¥ 1< Toy 91 AfET W W agmvew
13 ®9T &4 § | ST wfa wfew wai
TQ 47 T T AYTAOEH FT 9 ¥IQ FHAT
2 @ T g wAdT BT WS ST
fawar § ® &1 w4 = fver ®1 st
e fowt @ g—wnfacan g ?
fr enfyw & s av:

“Myr. Shinde said that during
1970-71, the FCI's transit,
storage and voyage losses
were sbout Rs. 15 crores. . .”

wife 3Rt wgew g wed § ag s
gwy?

“The reasons for losses were high

moisture-content 1 the grain

at the time of procurerent,

storing of grain in sub-
standard godown . ..

Why were sub-standard godowns
builtt'f’v s 8

el Arevew W wdg ad AT
i o, ww-sderd ward T Tg @I

o fs MERT sv @ § 1 st A ¥
forwar Az Merew | *® fTemder &1

qawd T § Y gEv )

It 1s not due to rats or black rats, It
1s done by human hands In transit,
losses caused by insecis and rats in
godowns and movement of foodgrains
in open wagons

TTA) YT A7 T | ATHT SITA W SATS
N Wy &= §F qmEr w7 AT ar g
Wagqw fecgadmT & g w1 F
Strar T § ? 9g gt vy awg ¥ A
#EIT T §

The FCI was now constructing go-
downs with improved storage facili-
ties and had mitiated severa] mea-

sures to plug loopholes and offset the
losses

WY Y ST S BT wrwHAT WA 99
gar =@ ff 25 F3€ To A gz AT 9y
4g §HU WTEER § Tho &io sido w7 & !

The Food Corporation of India has
sought the approval of the Ministry
of Food and Agriculture to its propo-
sal to recover from buyers of food-
grains the cost of gunny bags An
FCI spokesman said the Corporation
spent over Rs 31 crores annually on
the purchase of 9) million gunny

bags.

Y ga & T dvw 5T § T A
WYF WY WEEEAT 0 T & A A I
W

These are serious omissions and com-
missions

WA TE R A AR AT AW E

The Spokesman said the Ministry's
a{;sproval was necessary as it would
also affect some of the states which
were taking foodgrains from the cor-
poration for public distribution, al-
though they did not make any profit
1n the process

wif Y dwodfronre Rrw M AR 4
@ anr Sud WY Y 3R @ 1 Y o ol oy
¥ wggely § o & fad v wre o o
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& wavATq T Ay ¢

®Y e 0 7 qgR 7 2 3% & e
TTIA R TN G Y A g FT Wi
e &

The spokesman says that it has gone
to the Agriculture Ministiy to seek
approval

¥4 F1 A& A gATAT T A W0
@ | rafad gq w9t § < & @
ggeAT B S g Aifgd w4 fr g g
§ e § )

aar 74 &alew N wwm W Fud
AT § | IYEHT AR, ST 1966
28,000To GTN 1971 T H7 17 TG
graar & 1 fow <fve & gfe adrgd &7 &n-
WA gfggdd Mead awEwa @17 &
afe gt &, 31fwe & Qe qrar 4 7
gy oA gt exAa M afe
Ot g, ok fRT Fox & welt awgEw
gicfwe & fF o7 wogr aw @1 &, a2
arg 70 www § A WAt

TWo Hto Wre T AHAT § WHAT E,
wE A gAR W T @, AT oo
qrf ag 9 9gAT ¥, & FHYT FT A
FW * AT T FAS WG wEara e
W1 qE AR AL AT AT IR Fol FF G
WU & q0F WA W IO F Y
wTFe a% A § |

1 am subject to correction, Mr Pa1
happens to be a minmster here

@ gedd, 1065 ¥ AT M 1971-
72 a% g¥ g g T qeqr & g Wi
W it & | forg wreniow # vt S
& & fore qwrwar ®Y W AT g 8
forw gTr WrEHt wY T AT GgETAT
wrgd §, faogw sod faors o1 ar w ¥
wY¢ qgr 99 Y o Wy 7 &Y, ug S wdy
14

JYTEGR LT, TN e ¥ g gt
§, Avdk & vl « gulodt ey Avgmon y:
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F¢ G. -l- (Dla-)
gamafar s aagdadEAT,
FISATY FTH, AFETIANT |

ag W FF § AR AT FART WA F
gafed #ROTUT &1 FAET ) ar W
T &Y, ug SN Aatfan g fear orar

Can one hve (on this honorarium)?
Let the Government reconsider this
AR e

Iy St o ¥a7 FF § 9w & fag oifea
AT IV wiuFTe & | vw ead |/ #E
wrEdt Sfaa 7 @ gwar | 97 4 T
T Fa7 | 97 g o water ur
&, qrer gAR & warer F1E gy <@ awd, av
o= sufiRy uF qud F rfaT agr @ awar
afz & <w A\ Far wTan § & R Afaq wd
& ford s T o F, A § 4
qfY & AATH F 1 AT T AHATE | A FAK A
o=@\ #a1 g &1 79w B 40 foer, @
YT AT ¥ TY FWT A0iEH | 9 Gy
TS A7 faeiardy @ 4 &Y gwror &Y goy
#7 &7 F A9 famErd § 1 wofad @
qv qAfd=Te AT arfed A &Y oF &g
AR §AT WL A1 gore 297 frd
F1 9% @ 1 397 7 A 7@ § 1 9
ST WElew, 9§ gw ¥ g fwoar
&t & &% &y whra ¥ Sar arfgd g I
N arearg wg foray 2, AfeT A o
dYa 3 ®1 3G T Fad-T w1 g fr,
7§93 fad, 7 fawdy iz oy e fe )
g7 7 feara & dur a7 wrfed ofF s
%Y qar aw wy & few awg & ww =man
e § (e fad 72 s feely v =y Y
& w3 &, v & fad srec g figd e
forg 3w W § £ 4w I dav
&7 97 A IReT AEW gwr § 41 Y 1 gAY
FW S UF M SRR § gy dfart
i o e ogr M omar I W qoTE F
wgh i fr]

this is not corporation, this'is chor-
poration.
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o fait @ e g e el g wiw A
wg WYX AW & fad O o fasdare &t
7 W g s fradt wrfed

SHRI P M. MEHTA (Bhavnagar):
8ir, all the members who have parti-
cipated in this discussion have con-
demned the working of the Food Cor-
poration, Not a single hon. member
has defended 1ts working. Even Mr.
Shahnawaz Khan has tried to defend
only one officer, not the working of
the corporation. Now the common
consumer has become the victim of
this ramrpant corruption and malprac-
tices. It was highlighied by my friend
Mr, Mody, that when the Gujarat
Government found that the prices of
pulses were gomng high and they
asked for quotations from the Food
Corporation, with the object of dis-
tributing pulses through fair price
shops, the prices quoted by the Food
Corporation were higher than the
market price prevailing on the same
day or day before. e difference
was not small The difference was
Rs. 18 per quintal in the case of gram,
Rs. 14 in the case of gram dal and
Rs 58 in the case of moong dal. So,
the corporation has failled to serve
the cause of the interest of the con.
sumer,

I will put two or three questions
to the minister and I hope he will
listen to them and reolv to them
categorically. Is it a fact that in view
of the findings of the Chief Vigilance
Officer of FCI, the Chief Commer-
cial Mamager, the Financial Adviser
and the Managing Director had re-
commended that no extension of time
should be given to the parties for
supply of the balance undelivered
stock of 525 metric tonnes of mus-
tard oil. but the Chalrman of the
corporation ruled out their recom-
mendation and allowed extension of
time to the said parties. though the
market rates had further decreased
by that time and FCI had to suffer a
further loss of Rs. 6 lakhs? The Cor-

poration was compelled to quote

highey prices for pulses than the
market prices {ling in the same
period, beranse the purchases of gram

were gll of a sudden stopved by the
Chatrman when the rates were Rs. $4
per guintal, e

BHADRA 18, 1894 (SAKA)
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They again resumed after some
geriod when the rates went up fo

s, 114 to 117 per quintal. I want to
know whether this is a fact or not.
This 1s the only reason why the Gov-
ernment of Gujarat could not arrange
the distribution of pulses through the
fair price shops

18 hrs,

Much has been said about the
open sale centres What is the total
expenditure incurred bv the Corpo-
ration for the inauguration of open
sale centres? Is it a fact that these
open sale centres are now banned by
the Government of Tndia?

The Corporation sold pulse on
1-5-72 at the State centre, Baroda to
the traders at prices much lower
than those quoted to the Government
of Gujarat In other words, the Cor-
poration sold pulse to the private
dealers at rates lower than those
quoted to the Government of Gujarat.
How did this happen. In May gram
was sold at a price of Rs. 80 to 85 per
quintal, in July at Rs. 110 to 130 per
quintal and in August at Rs, 127 to
128 per quintal On 1-5.72 gram dal
was sold at Rs 118 per quintal, in
June at Rs 118 to 122, in July at
Rs. 122 to 135 and in August at
Rs. 143 to 145 In August, Moong dal
wasg sold at Rs, 205 How did the Cor-
poration make it possible to sell these
commedities to the private dealers
at a_lower rate than was quoted to
the Government of Gujarat and thus
deprive the common consumer of gett-
ing the benefit of the fair rates and
distribution through fair price shops?

SHRI SAMAR GU/HA (Contai): Mr,
Deputy-Speaker, 8ir, Sardar Igbal
Singh is not an exception but onme
among the many who have success-
fully discredited our institution of
public undertakings or public corpo-
rations T can name one, but I do not
want to do it, There is another
example of sacrificing versonality
who takes Re. 1 per month as salary,
but who is spending more than
Rs. 8000 per mensem for his
bungalow and other requirements.

AN HON MEMBER' Which is that
Corporation?

SHRI SAMAR GUHA: Indian Air-
lines Corporation, I can mention
many other also, like the Chairman
of the Fertilizer Corporation who has
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recently resigned. In many other
public corporations the situation is
dlmost the same.

Today one individual has been pin-
pomnted. I should say that it was a
very 1interesting scene today. Some
of the very senior Ministers were
sitting in the back benches and some
of the other senior members were
taking peculiar interest in the de-
bate, I have also observed in this
House that some of the members of
the ruling party wanted to generalise
the whole issue while some of the
members wanted to particularise and
pin-pornt some personalities,

I find a peculiar thing, the rul-
mng party Members, some supporting
and some opposing, a personality who
1s mnvolved in our discussion today.
There is a certain basic thing. It is,
I should say, a policy of selection
of such heads of public undertak-
mgs and public corporations. The
functionaries of the ruling party,
they may be discredited or discard-
ed or they may have some credit in
the party, are being selected to
head such corporations or such pub-
lic sector undertakings Not only
so. In the case of some corporations,
there are somre chosen men or some
such yes-men who are selected to head
such corporations or such public
bodies. Sometimes, if a powerful
party functionary is the Chairman of
a narticular corporation or a parti-
cular undertaking, difficulties arise
as in the case of the Food Corpora-
tion of India. The person who has
been selected as the Chairman of
the Corporation is a powerful party
gynctionary of the ruling organisa-
ion,

What ig the result? The result is
that, sometimes, a Minister if he is
not powerful, if he is not of the
Cabinet rank, if he has no organisa~
tional backing of the ruling party,
finds it verv difficult to directly deal
with such Chairman, If he is a juni-
or Minister, he tries to take the
help of the Managing Director or
some other official equivalent to
that rank. Then, there is a clash bet.
ween the Chairman snd the Minis-
ter as in the case of the Food Cor-
poration. Obviously, such ugly prae-
tices are being manifested here. In

man of the Food Corporation we see
some Mermbers taking this side or
that side; some taking this side of
the Chairman and others that of
some officials; some Congressmen
taking this side or that side, sup-
porting one or the other. It is a pe-
culiar thing.

What is the root cause of it? The
root cause of all such evil is the
process of selection of heads of such
public sector undertakings or Corpo-
rations. The question is: Why are
such persons, the party functiona-
ries belonging to the ruling party,
selected? It is shocking to see how
these public sector undertakings or
Corporations function. It is not in
all sphere, in all sector, of their ad-
ministration but it ig their direct
functioning through not their own
men, Government men, but mostly
through contractors cither in the pro-
cess of procurement or distribution-—
in this case of F.C.I, 1t is foodstuffs—
or transportation or storage, etc, etc.
They function mostly through con-
tractors These contractors are the
milching cows for the party funds

the ruling party. Particularly,
such chairman or yes-men officia
are chosen because ey  are
actually the fund collectors of the
ruling party., This is the reason. . ..

AN HON. MEMBER: Question,

SHRI SAMAR GUHA: I know it.
I know at the time of elections so
many contractors who run transperts

for F.CI. were asked to charge
say, Rs. 20 for a lo instead of
Rs. 12 for a lorry, such balance

Rs 8 going to election funds.

These Chairmen or heads of such
public bodies are being used as some
kind of a political shikhandi of the
ruling party. Sometim hey

, es, ¢
mgy not be actually corrupt; they
may not be actually responsible for
that. The real responsibilitv in such
case, I should say, with the a:s
party audits policy of selection
recruitment of heads and also somwe
top bureaucrats of such Corporations
or such public seetor uddertalciiygs.

In the case of the Food
tion of India, certainly, Sardar Ighel
Singh cannot himselt of the
charges made against him. Alnost
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all the members, on this side or that
side, have cited memy examples of
the mal-practices that have been in-
dulged in by Sardar Igbal Singh.

Sardar Igbal Singh, I should say,
is the culmination of a process, a
continuous process, of corrupt prac-
tices that were being induﬁed in bg
the Food Corporation. y friend,
Shri Shahnawaz Khan, may defend
the Food Corporation and say that
it has functioned magnificently in
undertaking foodgrain procurements
and distribution in our country. But
it would have heen more magnifi-
cant if better personalities had been
chosen as head of such institution,
if better persons had been chosen
to deal with the whole administra-
tive business.

I want to warn the Government
that the whole institution of socia-
lism, the whole mechanics of socia-
lism, the whole concept of socialism,
and the whole principle of socialism,
are going to be discredited by the
functions, by the performance,—~and
by the attitude of administrative
handling of Public Sector bodies by
such functionaries who have been
chogsen not on any other considera-
tion but on the consideration of party
affiliations, on the consideration of
interests of the ruling party. In this
case of F.CI. in regard to procure-
ment it is done by the agents; in the
case of transportation also, it is
mostly dome by the contractors.
About storage,—you will be asto-
nished to know—a decision was
taken that Government would con-
struct the godown for storing food-
grains but in every State this princi-
ple, this policy, has not been imple-
mented; we all know that in hiring
of the godowns or buildings, in the
case of fixing rent, something is be-
ing done. Tn the case of distribution
also, Government 1s not directly dis-
tributing but is distributing through
deslers who are the pet-boys of
the ruling organisation. I do not
want to go into the defails, Unless
this process of distributing favouri-
tism to the yes-men of the ruling
party, to milch cows of the
raling perty, is changed, as I have
faid, the- whole institution of secia-
Msm working through Public Sector,
is going to discredited. Then we have
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to bear the responsibility for that.
(Interruptions).

Therefore, if they really want to
remedy the malady, 1 would hke to
make some suggestions, The first one
1s that Heads or Chairman of such
public bodies or public undertak-
ings should not be selected by the
Government fromy any political func-
{ionary of any political party—if he
is an active member of any political
party; no member of any political
party should be entrusted wiih the
Chairmanship of any public corpora-
tion or public undertakings. (Inter-
ruptions) Secondly, there should be
some kind of a selection body like
the UPSC for selecting personnel to
head such bodies; there should be a
selection body which should be inde-~
pendent and impartial of the control
and intcrests of the Government. If
such a body, as UPSC, is there to
select the personnel for heading such
institutions, to select such important
functionaries, then there is the possi-
bility of overhauling, in the right
direction, the functions of the public
institutions.

Lastly, I would say, Sardar Igbal
Singh, I think, had been an imrpor-
tant functionary in the Congress. He
had been a Member of Parliament
and a Minister also. As1 find, so
many Ministers are keenly interest-
ed, sp many Members of Parliament
are taking keen interest in defending
him, at least, I think, a certain
sense of self-respect demands, before
anything is done, that he should re-
sign immediately after what has
been told or what has been said or
what has been found about him

Secondly, a high-power inquiry
committee should be instituted to
go into the whole policy, functioning
and the structure of the Food Corpe-
ration. Just an inquiry into the deeds
of an individual will not help nor
will it provide any remedy.

THE MINISTER OF AGRICUL-
TNRE (SHRI F. A, AHMED): I wel-
come the discussion on the working
of the Food Corporation of India. But,
I certainly feel very unhapwy because
of the manner in which this matter
has developed into a controversy bas-
ed on emotion and based on. . .

AN HON. MEMBER: Where is the
emotion?
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SHRI F. A, AHMED: One side
taking the part of one person and
another sde takm% the part of an-
other person., But, I am here not to
speak on either view or on behalf of
either party and not to defnd any
party whatsoever. As I said, my po-
sition has been very clear in is
matter., When certain allegations
were made against the Chairman and
the officers of the Corporation, all
these matters are under examination
and, whatever action is called for, it
will be taken by the Government
after the maiter has been gone into
and carefully examined ...

SHRI JYOTIRMOY BOSU: How
long will it take?

SHRI F A. AHMED: It will not
take a very long time.

SHRI JYOTIRMOY BOSU: It has
already taken three months

SHRI PILOO MODY Meanwhile,
he should be suspended.

SHRI F. A AHMED: Mr. Mody
says that the gentleman should be
suspended before taking any action.
But I would like to point out that
it will be a very unfortunate thing
to punish a person without knowing
his guilt. . .

SHRI B P. MAURYA- It is not
unfortunate that without going into
the statement given by the Food
Corporation Chairman the matter
was referred to the CBI?

SHRI F. A, AHMED' May I just
say that his information is entirely
incorrect because, so far as nmy
Ministry and my Department is con-
cerned. it has not been referred to
the CBI. It is on their own initia-
tive that certain action has been
taken.

So far ag the allerations made be-
fore me are concerned, I wrote a
gecret letter asking the Chairman to
explain what he had to say and I
think no one knows anything about
it except the Chairman and my Se-

cretary. . . . U Lat 1t
SHRI OTIRMOY BOSU: Let

be laid OJ;Y the Table nf the House.
SHRI F. A. AHMED: I cannot lay

it on the Table unless. . .
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SHRI B. P. MAURYA: The Minis-
ter asked about the allegations om
the 28th June. The matter was refer-
ge? to the CBI m the lst week of

uly. . .

SHRI R N. SHARMA: 2nd July,

SHRI B. P. MAURYA: If you say
that 1t will be unfair to ask the
Chairman to resign, is 1t not unfair
to refer the case to CBI without go-
ing %nto the statement of the Chair-
man

SHRI JYOTIRMOY BOSU: I am
not talking about punishing him. But,
if you keep him as Chairman, the
mquiry will be very much hindered.
Now he should temporarily retire
and if he 15 absolved of the charges,
gg‘ can come back and assume the

ice.

SHRI PILOO MODY The fact is
that he 1s tampering with the record.

SHRI F. A AHMED: These are the
allegations made by some of the
employees of the Food Corporation.
What I would hke to point out is
this No action for the purpose of
making a reference to the CBI was
made except 1 respect of one mat~
ter. That was in regard to the pul-
ses deal where some questions were
asked on the floor of the House, and
as a result of the assurance given by
my colleague, the Minister of State,
some action was taken in that mat~
ter That matter was referred to the
CBI. The other matters were not re-
ferred to the CBI by me or by any-
one else, because the matter was
with me and I had asked the Chair-
man to explain and he had explain-
ed. The reply was received by me
on the 5th of August. That is under
examination

SHRI JYOTIRMOY BOSU: You
are trying to shield the person.

SHRI ¥. A. AHMED: It is a volu-
minous reply of about 150 to 200
pages, It reguireg some time to go
through all the pages. There is also
examination to be done of various
gocuments. Therefore it is taking

me.

SHRI JYOTIRMOY BOSU: In the
case of the Akali minister, onn the
strength of one MLA writing, you
decided u taking certain action
but in this case you are taking
months.
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SHRI F, A. AHMED: Notatall. I
am a:ﬁ?t taking months in this case
at

SHRI JYOTIRMOY BOSU: Every-
thing is political.

SHRI F, A. AHMED: As I was say-
ing, « ..

SHRI S. M. BANERJEE: Out of
150 to 200 pages, how many have you
read?

SHRI F. A. AHMED: I have gone
through the repty. Some of the
points mentioned require verification
irom varioug aocuments and various
books m the Lossession of the de-
partments concerned. What I would
like to point out 1s this. So far as
hon. Members are conce.ned, thosr
objective was to make suggestions
which will improve the function.ng
of the F.CI I entirciy agree with
the hon, Members so far as the work-
ing of the F.CIL 1s conceraed that
from time to time there have bkeen
some lapses, there have been some
shortcomings, there have been some
failures. It is on the knowledge of
the failures, the lapses, the shortcom-
ings, etc. that we had started taking
action and we had tried to 1mprove
upon the working of the F.CL But
one thing I would say, that it would
be very unfair on the part of any-
one to say that the F.C.I. has not
served the purpose for which it was
established . .(F;nte'r‘ruptzons). If the
hon, Members will be pleased to re-
member, they will find, whether it
is in the matter of procurement, whe-
ther it is in the matter of movement,
or in the matter of storage or in
the matter of distribution. .

SHRI PILOO MODY: Corruption,
:lr;rruption and corruption, nothing
e

SHRI S. M. BANFRIFE- We -re
not against the F.CI We want the

entire trade to be handled by Gov-
ernment,

SHRI JYOTIRMOY BOSU: We
have been demanding that the entire
foodd grain trade should be nationalis-
ed.

SHRI F. A. AHMED: The hon.
Member may not have said so but
some other hon. Memb-~rs said that
the functioning of the F.CL was not
%od and so I dealt with that noint.

at 1T want to say is this. Which-
ever direction we may look to, we
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will find that the work of the F.C.L
has multipiied five or si1x times ever
since 1t was cstablished. It was es-
tablished ra 18bu. 1o iv/2 the woik-
ing of the F.Cl has multiplied .y
avout five or six times,

The hon, Member pointed out
that the total turnover ot the Food
Loiporaiuion was near about ks. 2,000
crores, it 15 not so, 1t 1s only Rs, 1,600
crores. 1t 1s not Rs. 2,0u0 crores.

SHRI SAMAR GUHA: According
to the Audit Report, about Rs. 4
crores of them are lost either 1n
storage or in transit etc, This 1s
the yeariy loss.

SHRI F. A. AHMED: I would say
that 1f there are any defecis pointed
out In some direcuons we are cer-
tainly prepared to look into them
and to see how they can be rectified.
So tar as the question of loss is
concerned, we should work it out
on the basis of percentage and find
percentage and find out what the
percentage of loss 1s.

SHRI SAMAR GUHA: There is 25
per cent i0ss, acording to the Audit
Report. 25 per cent of turnover is
lost either in the process of storage
or transiit or distiibutioa . .

SHRI F, A, AHMED: It is not 25
per cent, it 1s noi a correct fact.

SHRI JYOTIRMOY BOSU: How
much did the Chairman contribute to
your party fund for election? You
are in the darkness.

SHRI F. A. AHMED: The purpose
of some of the hon. Members is
only political motive.

SHRI PILOO MODY: We are cast-
ing aspersions, whether you call
them ‘political’ or something else,
We are casting aspersions.

SHRI F, A, AHMED: It has been
stated by my hon. friend over there
that the appointment of a chairman
was for a political purpose,

SHRI JYOTIRMOY BOSU: No
doubt about it.

SHRI SAMAR GUHA: In each and
every public sector corporation or
undertaking, all the chairmen are
selected on political considerations.
Thev are chosen from among the
political pariy’s discarded and dis-
credited members, (Interruptions)

154



155 Workisg of the

F.C. 1. (Dw)
[Shri Samar Guha]

SHRI F. A, D: However
much hon, Members may shout, there
is no basis for such an allegation,
aud I deny 1t with all the power at
my command.

SHRI S. M. BANERJEE: My sub-
mussion 1s that they may appoint
poutical persons as cnairman ot cor-
porations, We_have no quarrel over
1it. But let them appoint politically
ethcient persons who can do the job
without defrauding the public exche-
quer,

SHRI PILOO MODY: Let hum ap-
point Shri R. 8, Pandey as the
cnairman,

SHRI R. S. PANDEY: 1 would like
to suggest that Shr: Piloo Mody may
be appointed the chairman of the
Food Corporation, because he is very
efficient,

. SHRI S. M. BANERJEE: I object
o it.

SHRI F A AHMED: Se¢ far as
some of the hon. Members are con-
cerned, they want that there should
be no one who belongs to a political
party who should be appointed as
chairman of a public undertaking.
But I do not see why a person ke-
longing to a political party should
be deprived of this opportunity.
{Interruptions) we do not agree with
their views; they may have their
own views, but our view 1s that poli-
tical persons should not be prevented
from becoming chairman of the pub-
lic undertakings.

SHRI SAMAR GUHA: I had ured
the word ‘active party functionary’.
Active party functionaries should
not be appointed.

SHRI R V. SWAMINATHAN
(Madurai): They cannot behave as
if they are cross-examining in 8
court of law.

SHRI PILOO MODY: As soon 88
a Member has lost his seat. he should
be appointed to a corporation.

SHRI F. A, AHMED: As I have
said, so far as the working of the
Food Corporation is concerned, I am
always vrepared to have constructive
suggestions from hon, Members,
which would improve the function-
ing of the corporation.

SEPIEMBER 4, 1972
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SHRI JYOTIRMOY BOSU: First,
tet him have g thorough prohe. Let
him appoint a parliamentary commis~
sion.

SHRI F. A. AHMED: That is en-~
tirely different. . . .

SHRI PILOO MODY: I am making
the most constructive suggestion,
Let Government suspend him or
make him resign,

SHR] F. A. AHMED: So far as
these allegations are concerned, there
are two sets of allegations, One is
against the chairman and the othet
15 against some officers and emrployees
ot tne organsation.

SHRI PILOOQ MODY: Let him sus~-
pend them all,

SHRI F. AL AHMED: 1t is wvery
unfortunate that these things should
have happened in a public undertak-~
mg. I am very unhappy that these
things have happened . . ..

SHRI JYOTIRMOY BOSU: Under
his very nose, for the last one and
a half years in Delhi

SHRI F. A. AHMED These matters
have to be inquired 1into, and after
a pmma facie case 1s avallable with
us, we shall take such actions as are
calied for.

SHRI JYOTIRMOY BOSU: Let the
hon Minster kindly now evade the
1ssue. Let him tell us his concrete
decision as to what he wants to do
and within what target date. Let
him give us a clear and categorical
reply about the target date within
which he would come to a final de-
cision. Let him kindly not take us
for a ride.

SHRI F. A. AHMED: There is no
question of my placing the state-
ment which contains all the allega-
tions before the House; that is a
document which is under exarmina-
tion, and after it has been examined,
that will be placed on the Table of
the House, . ..

SHRI S. M. BANERJEE: Will it be
completed by the beginning of
next session?

SHR] S. B. GIRI (Warangal):
a poin%“ of clarification. M:I;EI kn?;"



1 Working of the
F.C. 1 (Dis.)-

whether the inquiry will be confin.
¢d chiy t: the lust one ye:lz;e or will

eover riod since incep~
tion of th"? g:rporatwn? The mal-
practices have been taking place for
the last eight years.

SHRI F. A. AHMED: That is a
matter which Government will exa-
mine, when all these facts are be-
fore the Government.

One hon. Member had raised a
point that some rice was taken in an
aeroplane to Assam from here, and
for that the responsibility of the
Food Corporation or the Department
of Food has been alleged.

May I just point out that there was
no such transhipment of rice by the
Food Corporation or the Food Depart-
ment by plane? What actually hap-
pened was that some of the aero-

anes which were bringing refugees

rom Assam to Madhya Pradesh and

other areas—Russian planes—were
going back empty and in those em-
pty planes, it 15 very likely that
we hag sent some foodgrains. The
Agriculture Department had utilised

at vacant space for the purpose of

king foodgrains from _here to
Assam and other difficult border
areas.

SHRI SHYAMNANDAN MISHRA:
That did not cost anything?

SHRI F. A AHMED: As far as 1
know, we have not paid ang-lthing. I
will find out from the Rehabilitation
Ministry whether something was paid
by them. I am not sure about it,
but so far as we are concerned, we
have not paid anything for that

Thig is what I would like to say.
My position is very difficult at the
present moment, . .

. SHRI JYOTIRMOY BOSU: I can
well undremand that.

SHRI F, A, AHMED: . .. for the
siaple reason that I am going th~
rough' the' facts and it will be very
unfair for me to supply place cer-
tain facts or my views before the
House without that matter being
exqmined by.a judicial body or by

gsome other body which can go into
thé matter Ny, There-
fore, what I woﬁd suggest is that

BHADRA 13, 16894 (~ 4K 4)
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whatever allegations have come be-
fore me, whether 1t 1s agawnst the
Chairman or sgawnst the officers or
against the employees, they will be
looked nto, they will be exammed
very carefully and after the report
1s available, I shall place it before
this House for you to decide.

SOME HON. MEMBERS rose—

SHRI S. M BANERJEE. May 1
make a submission?

MR. DEPUTY-SPEAKER: One by
one. Shr1 Sethi

SHRI ARJUN SETHI (Bhadrak):
I want to know from the hon, Minis-
ter—as my hon. friend, Shr1 Moha-
patra also pomted out—on what
basis and_ what principle the ex-
Assistant Manager of the, F.C.I.
Bhadrak branch, in the district of
Balasore, Orissa, has been reappoint-
ed after 25 days of his retirement
from service?

SHRI S B GIRIL: The recognition
of the majority uniom, the Govern-
ment of India Food Corporation Em-
ployees Association, has been sus-
pended. Will the recognition be im.
mediately restored as they have the
majority?

SHRI S. M BANERJEE: Apart
from the cases of corruption etec,, the
employees’ organisation has put for-
warded certain basic demands These
demands have not yet been conced-
ed. Is the hon, Minister applying his
mind to the various demands put
forward by the employees?

My second question is to you, Sir.
As the House is adjourning today
and we shall not be here, let Gov-
ernment announce its own business
for the-next week at least, -

“sfraltodro Wi : ST e, G wre-
G o SRR Al § AT et oy
o wrarficat gt § v # frd ool e
gt w fareder §i v o o v e
whose # ford Freesr &Y e fed o forw
ot % wreenter g e & o firelt fondy.
W'Y g Forwem ot ot el

SHRI P. M, MEHTA: The Goy-

¢rnment of Gujarat wanted to give
pulses at a fair prices to the fair
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price shops. But what happened was
that the sale price quoted by the
Corporation was much higher than
the prices prevaling in the open
market. How has this happened?

SHRI R. S. PANDEY: There i3 no-
thing against the Food Corporation
ag such,

I do agree with the Minister that
the very concept of having a corpo-
ration is very good to meet the sup-
plies, But the idea is that it should
function well. The House is very
much agitated at the manner in
which the complaints came. An en-
quiry has been instituted. Who are
those people who are involved, has
got to be completely enquired into,
and they should be punished. It is
not a matter of the Chairman or
other officials or of those people who
have complained. 1 suggest that
there should be a high-power com-
mission appointed to thoroughly en-
quire into everything, go through it
threadbare and its report must be
submitted to the House in order
that justice may be done to every-
one.

SHRI S. M. BANERJEE: T sup-
port the demand that the hon. Mem-
ber has raised,

SEVERAL HON.
roSe—

MR. DEPUTY-SPEAKER: Please
sit down. Today being the last day,
I am going to give some time to

everyone. I will allow everybody.
Now, Shri Jharkhande Rai.

st wrdT T : WodtonrEoFT oI &
Fae 71 favy feg o & 1 fad sdawe
# vargz frw 7 & o7 IS A E, I T A
s & g a2 far g ?

SHRI BHAGWAT JHA AZAD:
Mr. Deputy-Speaker, Sir, it is very
nice of the hon. Minister to say that
he would accept the opinion because
the enquiry igs going to be there.
But I would like to know how it will
affect the course of the enquiry, be-
cause, one of the Ministers hag very
categorically expressed his opinion
in regard to one gentleman who is

MEMBERS
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very high up in the Food Corpora-
tion. Would the hon, Minister assure
us that the categorical expression of
opinion of one of the Ministers in
favour of one and impliedly against
the other would not vitiate the en-
quiry? (Interruption).

SHRI SAMAR GUHA.: Sir, he re-
ferred to that gentleman being re-
ferred to by the Minister. It should
be expunged.

MR. DEPUTY-SPEAKER: No, no.
There are certain rules for expunc-
tion. Mr. Bosu.

SHRI JYOTIRMOY BOSU: I
would like to put one simple ques-
tion. This whole thing has been
going on for the last several years,
particularly a year and a halfi a
vast establishment of the CBI is sit-
ing here; a huge body of over Rs. 100
crores. It is watching us, intelligence
and all that. Tell us, did you have
any prior information about the mis-
deeds.

SHRI PILOO MODY: I am con-
strained to say that the Government
has decided in its unwisdom to put
a blanket over this whole affair. I
am not at all satisfied. Thig debate
was scheduled for the last Saturday.
Since then it was postponed to this
Monday, and they have had plenty
of time to come forward with some
positive action that thev were going
to take in respect of all this that has
been going on for months on end.

Today, after all this debate, he
comeg up and says, “We are looking
into evervthing. It is a 200-page re-
port. It hag not been seen, and we
will examine it” T do not think it
is satisfactory at all.
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Therefore, T have come to the con-
clusion that the Government does
not want to do anything about it,
and it is giving an excuse for doing
this sort of thing. T am not surpris-
ed. And the House could have been
adjourned last Saturday itself. (In-
terruptions),

MR. DEPUTY-SPEAKER: Order,
please. You may be surprised; you
may not be surprised. Tt does not
matter.
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SHRI SHYAMNANDAN MISH-
tA: The net impression that ome
gets after this debate is that al-
though some serious charges and
allegations have been made, the
Government is not in a position to
reply to those allegations and char-
ges at the moment. It is not as if
these charges and allegations have
been flung at the Government all too
suddenly. They have been there for
a long time. Why has the Govern-
ment not chosen to reply? Definite
charges have been made, and why
is it that the Government took
cover under a blanket reply that
“they are considering the whole
matter?” How are you going to be
satisfied? With this Government
which has been shielding corrupt
people, how are you going to be
satisfied that it is going to result in
any justice? (Interruptions). Let him
answer,

SHRI SAMAR GUHA: The hon.
Minister, in the concluding part of
his speech, has given an indication
that after going through the preli-
minary report that he has got, the
matter will be enquired into. I want
to know what type of enquiry would
it be: a high-power enquiry, or a
judicial enquiry or some depart-
mental enquiry. What type of en-
quiry would it be? :
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MR. DEPUTY-SPEAKER: Do you
want to say anything in reply?

SHRI F. A. AHMED: No.

AN HON. MEMBER: He has al-
ready replied,

MR. DEPUTY-SPEAKER: He
does not have anything to say in
reply . . . (Interruptions). Order,

please. He does not have anything
to reply.

I have been listening to you all.
Would you kindly listen to me, five
or six sentences? We have come to
the end of the session. I think we
have had a good session. We have
had some storms. I am an optimist.
I believe in the future of India and
I think these storms are reflected of
the vigour of Indian democracy.
But we have also been able to con-
trol those storms. That shows the
maturity and strength of Indian de-
mocracy.

May I thank all the hon. Members
for the very good contribution they
have made and I bid them good-bye.
God speed and au revoir. The House
stands adjourned sine die,

18.42 hrs.

The Lok Sabha tg_en adjourned sine
ie.



